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COUNCIL OF STATE.
Baturday, 26th March, 1927,

The Council met in the ‘Council Chamber of the Council House at Ten
of the_ Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.

GRIRVANCES OF THE MEMBERS oF THE INDIAN SErvice PeNsions
ASSCCIATION.

211. Tae HonouraBLE MR. MAHMOOD SUHRAWARDY: (a) Have
the Government received any memorial or appeal from the Honorary Sec-
Tetary of the Indian Service Pensions Association?

.(b) Has their attention been drawn to the publication of the griev-
-ances of the members of this Association in the Pioneer of the 25th June,
1926, and in the Madras Mail of the 8th July last?

(¢) What action has been, or is proposed. to be, taken?

Tre HoNouraBLE MR. A. F. L. BRAYNE: (a) No.

(b) Yes. Government have seen the article referred to.
~ (c)aThe matter has been carefully considered on several occasions both
‘by the Becretary of State and the Government of India. The Government
-do not propose to take any action.

NuMBER OF QUARTERS AVAILASBLE FOR THE MIGRATORY ESTABLISHMENTS
of THE GOVERNMKNT OF INDIA OFricEs 1N Nkw DEeLHI

212. Tre HonouraBLe Mr. V. RAMADAS PANTULU: (a) What
is* the number of quarters available for the migratory establishments of
the Government of India offices?

(b) What percentage does the number of each type of quarters bear to
the demand for quarters of that type? _

(¢) Is it a fact that there is less difficulty in meeting the demand for
unorthodox quarters for clerks than that for orthodox B, C and D type
-quarters ? v .

(@) For whom are these unorthodox quarters intended? If Indian
«clerks want these quarters, what conditions have they to satisfy?

Tae HONoURABLE Mr. A. C. MCWATTERS :

‘@) Unqrthodo.x clerks quarters . . . 184
Orthodox clerks quarters . . . ) 67
Total 769

( 777 ) N
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(b) The demands have been met in full except in the following classes.
of quarters, in which the percentage is as follows ; —.

Unorthodox quarters C class . . . 61 per cent.
Orthodox quarters A ,, . . . %,

B . . . . .2,

c ., . . . . 58

b . . . . 64 s

(c) Yes.

(d) The unorthodox accommodation is intended for those who live in:
that style. The only other condition to be satisfied is that the status of
the applicant should be appropriate to the style of quarter applied for.

QUARTERS ALLOTTED TO THE DIFFERENT OFFICERS IN NEW DELHIL

213. Tre HoNouraeLe Mr. V. RAMADAS PANTULU: () How many

quarters were originally applied for by each of the Secretariat offices of
the Government of India?

(b) How many were allotted to each of them and how many of them:
were subsequently surrendered by each of them?

(c) How many of the quarters of each type, which were surrendered,
are still vacant? .

(d) Is it a fact that.there is no separation allowance for men im
attached and subordinate offices of the Government of India?

(e) If so, do they receive preference in allotment?

(f) 1f there is such preference, what form does it take?

Tae HoNouraBLE MR. A. C. McWATTERS: (a) and (b). Statements
giving the information required will be supplied to the Honourable Member.

(c) Of the quarters that were surrendered two unorthodox in New Delhi
and two orthodox in Old Delhi are vacant.

(d) Yes; but the staft of the attached and subordinate offices receive a
Delhi Camp Allowance.

(e) and '(f). Do not arise.

PRINCIPLE FOLLOWED IN THE ALLOTMENT oF QUARTERS IN
New DrumI

214. Tre HonourasLe Mr. V. RAMADAS PANTULU: (a) On what
principles is the allotment of quarters made in the several offices of the
Government of India?

(b) (i) What are the principles followed by the Indian Stores Depait:
‘ment? '

(ii) How do these differ from those followed by all other offices?

(iii) Was the difference brought to the notice of the Chief ‘Controller of
Stores and the Department of Industries and Labour?

(iv) If so; what was the action taken? S

(v) Is it a fact that forty to fifty per cent. of the members of the
Indian Stores Department represented to the Chief Controller that thcy
had no confidence in the Direction, Section apd suggested in regard to the

.
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allotment application of the principle of either. seniority or jumiority: right
through, without mixing up both with certain other preferences?

Tee HoNourasE Me. A. C. McWATTERS: (a) Allotments are gen-
erally made on the principles that the quarter allotted is appropriate to the
status of the allottee and that the allotments are to the best financial ad-
vantage of Government.

(b) (i) The same principles are followed by the Indian Stores Depart-
ment.

(b) (ii), (iii) and (iv). Do not arise.

(b) (v) A representation was made to the Chief Controller by thirty-
seven members of the Indian Stores Department against the detailed
allotment of quarters proposed in his office for the season 1926-27, After
personal exaimination, the Chief Controller was satisfied that the proposed
-allobment was. unexceptionable and fairest both to the Government "and
:to the general body of the members of his establishment.

Trr CHIEF SUPRRINTENDEXT, INDIAN StorEs DEPARTMENT.

215. Tee HoNouraBLE Me. V. RAMADAS PANTULU: With reference-
;to the answer to question No. 1019 in the Legislative Assembly on the:
18t March, 1926°? ’
(a) Is it the case that the Superintendent, Engineering Branch,
i was the superior of the Chief Superintendent in regard to both
| qualifications and pay? Did the present Chief Superintend-
ent appear, at any time or times, for the Subordinate Accounts
{ Service examination and fail?
: (b) If the answer to either or both parts of (a) is in the affmative,
' were the facts brought to the notice of the Government of
India by the Chief Controller when he recommended the pro-
motion of the Chief Superintendent over the Superintendent,
Engineering Branch? If not, why not?

Tae HoNouraBLE MR. A. C. McCWATTERS: (a) The answers to these
.questions are in the negative.
(b) Does not arise.

Pay or tar CHIEF SUPERINTENDENT, INDIAN STORES DEPARTMENT.

216. TrE HonoURABLE MR. V. RAMADAS PANTULU: (a) Is it & fact
that under the present rules the position of & senior is not affected by the
pay of a junhior?

_ (b) If so, where was the necessity for giving the present Chief Super-
Intendent higher pay, with retrospective effect?

(¢) With reference to the staterhent that the Chief Superintendent
was given a® rate of pay commensurate with the value of his
rervices, will the Goverpment of India please say whether the same
principle of promoisionﬁl been applied in any other case? Will the
Government of India a¥o kindly say how the market value of the Chief
Superintendent’s services wag arrived at?

(@) Is-it :a fact that the benefit of Fundamental Rule 32 was not given
to.several men, who were transferred from the Surplus Stores organisation?

A2
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lTnn HoxNourasLe Mr. A. C. MOWATTERS: (a) There are no such
rules.

(b) Does not arise..
(c) The answer to the first part of the question is in the affirmative.

The market value of the Chief Superintendent’s services was gauged by

the character of the work assigned to him and the manner in which it
wag perfortmed.

(d) No. The provisions of the Fundamental Rule referred to were not
applicable in certain cases, but the Government of India have recently
made them applicable, as a special case.

TraEFTs AND Brureraries 1y New Denmi.

217. Tag HownouraBLe MR. V. RAMADAS PANTULU: (a) Have
Government received complaints that a sense of insecurity prevails among
the residents of New Delhi on account of thefts and burglaries?

(b) If so, what improvements have been effected in police arrangements?

(c) Do the Government propose to consider the question of carrying out
certain alterations and improvements to quarters in New Delhi to render
them more safe than they are at present?

Tre HoNourasLe Me. H. G. HAIG: (a) Government have received
representations on the subject. :

(b) As many men from the reserve of the Delhi police as could be
spared have been posted to the New Delhi police station for patrol.

(c) No further protective measures other than those that have been

effected, namely, the provision of bars to certain windows, are considered
to be necessary. ’

Graxt oF CoMpENsaTORY House RENT ALLOWANCE TO MEN LIVING OUT
or New DEeLurl

218. Tee HoNouraBLE Mr. V. RAMADAS PANTULU: (a) Isit s
fact that the Government of India have sanctioned a compensatory house
rent allowance only in the case of men living out of Raisina?

(b) Have the Government of India received any representation that the
soales of allowance sanctioned should be increased and applied both to men
living in the city and to those living in private quarters in Raisina itself?

(¢) If so, what action has been taken on it?

Tree HoNouraBLE MR. H. G. HAIG: (a) An allowance has been sanc-
tioned in the case of the clerical establishment. The allowance is nob
house rent but is given as compensation for the inconvenience and extrs
expense to which those who are unable to secure accommodation in New
Delhi are put.

(b) Yes.

(c) The request has been rejected.

[ ]

LocaTioN oF THE ArMY HEaDQUARTERS Orpices 1N OrLp DrrmI

219, Tre Howourasz Mz, V. RAMADAS PANTULU: (a) Is it a fact
that the Army Department Secretariat has been located this winter in the
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Imperial Secretariat in New Delhi, while the Army Headquarters: offices
are located in the temporary Secretariat in Old Delhi? If so, why?

(b) Is it proposed to continue the above arrangement next year also?

(¢) Will the Government please state the approximate number of “(3
officers, and (2) clerical establishment of the Army Headquarters
connected offices at present working in the temporary Secretariat in Old
Delhi?

(@) Is it proposed to shift the Army Department Secretariat and,
connected offices at present located in the Imperial Secretariat in New
Delhi to Old Delhi from next year?

(¢) Is it a fact that accommodation has been built for all these offices.

in the Imperial Secretariat buildings in New Delhi? If so, why is it pro--
posed to locate them in Old Delhi, and how is it proposed to utilise the:
accommodation in New Delhi? .
+ () Is it a fact that certain office accommodation and a number of resi-
dential bungalows are lying vacant in New Delhi? If so, why cannot the-
Army Headquarters and connected offices, at present located in Old Delhi,.
be accommodated in New Delhi?

(9) Is it not possible to find deficient accommodation, if any, by shifi.
ing a portion of the temporary Public Works Department offices from the
Im{mr‘ial Becretariat buildings in New Delhi to some other convenient
buildings which are not inwse at present? '

Tre HonouraBre KHaN Bamapur S;i MUHAMMAD HABIBULLAH
Samie BaHADUR (on behalf of His Excellency the Commander-in-Chief):
(a), (), (c), (d) and (¢). There is not sufficient residential or office accom-
modation in New Delhi for the numbers of officers' and clerks in Army
Headquarters who at present come down to Delhi for the winter. It has
therefore been decided to accommodhte the offices of Army Headquarters
in Old Delhi during 1926-27 and 1927-28. The Army Department has been
located in the new Secretariat buildings this year, and wﬁl probably remain
there next year also. The total numbers of officers and clerks belonging
to Army Headquarters at present working in the Old Secretariat are 82 and
280, respectively. In addition, there are 9 officers and 58 clerks belonging
to the offices of the Financial Adviser, Military Finance.

(f) The answer is in the negative. TBe second pmrdsés not arise.

(9) The location of a portion of the Public Works Deépartment offices in
the Imperial Secretariat buildings is a temporary arrangement, no other
accomimodation being available at present.

Tre HoNourasre Srisur LOKENATH MUKHERJEE: I beg to with-
draw question No. 220. Tt is practically meaningless without the allied
questions which have been disallowed. :

Batroons or “D” Crass QUartErs IN NEw Dy

221. Tae HowouraBLe Sruur LOKENATH MUKHERJEE: (a) Is
it a fact that the bathrooms of ‘“ D *’ class quarfers are provided with a
brick honey-comt instead of a glass window? *

"(b) Did the Government obtain the views of any medical officer as to
whether it is injurious to bathe in a bathroom which is open to chill draughts
from outside through these honey-combs?
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- Tas HoNovrame Me. A. C. MOWATTERS: (a) Yes.

(b) No. The tenant can protect himself against draughts by covering
-the honey-combed portion by a small purdsh on the inside. In order to

render this possible and yet admit light all 'solid doors have been specially
provided with glazing.
: +

REesrricrep SuerLy or WaTer 1N ORrTHODOX QUARTERS IN
New DEeLur.

222 Tae HowourasLe Sruur LOKENATH MUKHERJEE: Is
it a fact that the supply of water in orthodox quarters in New Delhi is
tlosed soon after 10 o’clock in the morning?

Tae HoNourArLe Mr. A. C. MCWATTERS : A 24-hour supply has been
given in the orthodox quarters in New Delhi for about the last month.
Formerly a restricted supply of 11 hours per day was given as is dome in
the Delhi Municipality in order to prevent excessive waste.

Sverny oF Extea Fersiroeg 10 TENANTR 1N GOVERKMENT QUARTERS
i New Dxrul.

293 Tre HonouraBrLe Sruur LOKENATH. MUKHERJEE: (¢) Wil
the Government state what period of time elapses between the receipt of
® request by a tenant of Government quarters in New Delhi for extra furni-
‘tore and the supply of the furniture?

[b) Are Government aware that in some cases the extra furniture has
not been supplied till late in the Delhi season? If so, what steps do Gov-
ernment propose to take? t

Tae HovourasLe Mr. A. C. McCWATTERS : (a) and (b). It is not the
gcﬂicy of Government to provide urniture in excess of the scale that hes
een laid down. There is, however, a surplus of certain articles and gddi-
tional demands are imet from this source as far as possible. This su
is likely to be exhausted iam the mear future in providing for replacenents.
In the circumstances furniture over and above the scale referred to san only
te issmed, if available, and certain articles may only become spare late in
she senson, if at all.

Epvcation oF THE CHILDREN OF THE M1GRATORY EMPLOYEES OF THE
GOYERNMENT OF INDIA.

994 Tmx Howovmamsz Sruwvr LOKENATH MUKHERJEE: {8
Is it a fact that the curricula of Dethi and Bimila schools are .diffesent?

(b) Has it been zepresented to Governmeat that the childsen of the
migratory establishment are put to difficulty thereby? ¢

{c) If so, what steps do Government propose to take?

Tre HokouraBLe KHaN Bamaoor Sm MUHAMMAD HABIBULLAN
Semis Bamapve: (a) No. The Punjab curriculum is followed both i Simla

(b) and (c).. Do not arise.
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RepucrioN or THE PERIOD oF Stay oF THE GOVERNMENT oF INDIA
' IN SiMra.

295. Tae HonourabLe Sruur LOKENATH MUKHERJEE: .(a)
Is it a fact that the move of the whole of the Government of India establish-
ment from Delhi to Simla in summer was necessary owing to the fact
that the old temporary Secretariat building was not fit for occupation during
the' suthmer months? "

(b) Is the new Secretariat building fit for occupation during the summer
months?

(¢) If so, do the Government propose to stop the wholesale move or to
restrict it to 4 certain percentage of the establishments? If not, do they
propose o reduce the period of their stay at Simla from seven months to
five months? T

(d) If the answer to (b) be in the negative, will the Government be
pleased to state in what respects the new Secretariat building is unfit for
eccupation during the summer months?

Tae HoNouraBLE MR. H. G. HAIG: (a) The answer is in the negative.
On the recommendation of the Inchcape Comimittee, the experiment of
leaving a portion of the establishment in one place was tried in Simla in
1923-24. It resulted, however, in such serious inconveniences and disloca-

1 .

tion of work that it was not repeated either in Delhi or Simla.

(b) The greater part of the Secretariat building is fit for occupation in
the hot weather and a portion of it has been so occupied. .

(¢) No decision has yet been reached as to the arrangements which
will be appropriate now that New Delhi has been occupied. The question
will be taken up as soon as possible after the conclusion of the Session.

(d) Does not arise.

ExPENDITURE ON THE MOVE OF THE GOVERNMENT OF INDIA BETWEFN
DELHI AND SIMLA.

226. THE HonouraBLE Spwur LOKENATH MUKHERJEE: Wil
the Government be ple'm1 to inform this House of the actual tota] expen-
diture incurred during the last year and the current year on account 6? the
move between Delhi and Simla of all the Becretariats and the attached
offices of the Government of India? '

Tee HovourasLg Mr. H. G. HAIG: The expenditure incurred in 1925-
20 was Bs. 5,10,680. Information regarding expenditure in the ouirent

year will not be available for some months. .

LEGISLATION IN CONNECTION WITH THE INDIAN Navy.

227. Tee HonourabLe Sruur LOKENATH MUKHERJEE: Do
*Government propose to obtain the views of the Indian Legislature previous
to their tdking up the question of necessary consequential legislation that
‘will be required on the passing of the Indian Navy Bill by the Imperial
"Government? If not, why mot? ' :

 Teg Hovouraprp Kaan Bamipvr Sm MUHAMMAD HABIBULLAH
gﬁg‘"g ﬁyn$?£ %‘?ﬁlﬁ of His Excellency the Coﬂm@det-jp-é&;&u
Jo."Rir, ‘betause the Legislature will haye full opportynity to disouss the
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whole question of necessary legislation for the Indian Navy when the Bill
is introduced.

Cosr or THE ProrosED New INpia House 1N Loxpox.

“ 228. Tee HonourasLe S1r JOHN BELL: Will Government be pleased
state :

(a) the estimated cost of the proposed new India House in London;

(b) whether the design has been decided upon; if not, who will
decide upon it, and who is to be the architeot; and

(c) whether steps have been taken to establish such a check upon
the expenditure as will ensure that the original estimate is.
not exceeded?

Tee HoNourasre MR. G. L. CORBETT: (a) £300,000 approximately...
Details will be found in the proceedings of the Standing Finance Committee
for 26th January, 1927. A copy of the proceedings is in the Library.

(b) A design has been prepared, but it has not yet been finally accepted
by the Government of India. The architect is Sir Herbert Baker. ‘

- (¢) The estimate at this stage is necessarily only approximate, but the
High Commissioner will be instructed to take steps to ensure that, so far
a5 is possible, it will not be exceeded.

_ Tae HoNourasre Mr. W. A. GRAY: Will Government state who was
taken into consultation in the selection of the architect? .

Tae HoNooraBLE MR. G. L. CORBETT: The selection of the archi-
tect was primarily a matter for the High Commissioner.

MESSAGE FROM THE LEGISLATIVE ASSEMBLY.

. BECRETARY or tae COUNCIL.: Sir, the following message has beem
received from the Secretary, Legislative Assembly:

T am directed to inform you that the mesrge from the Council of State desiring
their concurrence in a motion to the effect that the Bill to consolidate and amend the

" law relating to the provisicn, maintenance and oontrol of lighthouses by the Govern-
ment in British India, be referred to a Joint Committee of the Council of State and
of the Imgislative Assembiy, and that the Joint Committee do consist of 12 members,
was considered by the Legislative Assembly at their meeting held on the 25th March,
1827, and that the motiog was concurred in by the Assembly.

The following Members of that body were nominated to serve on the Joint Com-
mittee, namely :

Sir Walter Willson, Mr. R. K’ Shanmukham Chetty, Mr. 8. N. Haji, Bir

Purshotamdas Thakurdas, Mr. K. C. Ngogy and Mr. W. B. Lamb.”

R ——— H

' INDIAN FINANCE BILL.
Taz HowoumasLe Me. A. F. L. BRAYNE (Finance Searetary):.
I move that the Bill to fix the duty on salt manufactured inh, or import
by land into, certain parts of British India, to fix maximum rafes of
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postage under the Indian Post Office Act, 1898, further to amend the
Indian Tariff Act, 1894, the Indian Stamp Act, 1899, and the Indian
Paper Currency Act, 1928, and to fix rates of inoome-tax, as passed by.
the Legislative Assembly, be taken into consideration.

~Bir, in my budget speech I briefly referred to the policy which Gov-.
ernment have in mind as regards the reduction of taxation, and that is
that, until the provincial contributions are finally reduced, it will be
impossible to embark on any scheme of general reduction of taxation.
That would be a case of robbing Peter to pay Paul. The provinces, would
have to pay for any remissions given to the genersl tax-payer. Therefore
Government confined themselves to making certain adjustments in taxa-
tion which would cost little or nothing to the general revenues. It was.
proposed in the original budget statement and in the original Finance Bill
to reduce the duty on motor cars and tyres, to reduce the import duty
on rubber stumps and rubber seeds, to abolish the export duty on hides,.
to abolish the export duty on tea, to abolish the duty of one anna on
cheques and bills of exchange payable on demand, and to raise the duty
on unmanufactured tobacco from Re. 1 to Rs. 1-8-0. At the same time
it was proposed to alter the method of assessment to income-tax of tea
companies in order to secure a larger amount of income-tax to balance
the ioss on export duty. All these measures passed through another placc
except the duty on hides. As regards the question of the income-tax on
tea companies it was stated in the Statement of Objects and Reasons
that the rule to be made under section 59 of the Indian Income-tax Act,
1922, would provide that, if owing to the existence of a market for green
tea the manufacturing profits can be separately ascertained, such profits
should be assessed, and that otherwise they should be assumed to form
50 per cent. of the cntire net profits. I may inform the House that
some difficulty has arisen as regards the percentage, and the method by
which manufacturing profits will be ascertained is therefore still under
consideration. In the passage of the Bill through another place the dufy
on salt has been reduced from Rs. 1-4-0 to 10 annas a maund at a loss
of about 8 crores of rupees to the revenue. The House will remember
that the programme which the Government set before them for next year
was that the surplus of over 8} crores should be devoted to the permanent:
reduction of provincial contributions to that extent, and that the balance
of contribution which still remains out of 545 lekhs should be met from
the surplus of the current year. Unfortunately this reduction of the
surplus by 8 crores owing to the reduction of the salt tax renders it
impossible for Government, to pursue the programme which they originally
intended, that is to say, to abolish the provincial contributions entirely
next year, part being a permanent remission and the remainder a temporary
remission. It is indeed a question whether it will be possible for some
time to come to effect any material reduction in provincial contributions
at all if the salt %ax still remains at the figure to which it has been,
reduced. Sir, I move.

Tre HoNOURABLE Rar Bamapur NALININATH SETT (West Bengal:
Non-Muhammadan): S8ir, I would like to make a few remarks on the
basis upon which the schedule of charges of income and super-tax proposed
in the Bill stands. The Bill, as it is. ignores the hardship*that the joint
Hindu families governed by the Bengal School or Davabhaga School of
the Hindu Law suffer from. As most of the Honourasble Members may
be aware. the status of & member of the Hindu joint family governed by
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the Dsyabhaga. School of the Hindu Law as obtains in Bengs] only is
-quite different from the status of a member of a Joint Hindu family
.governed by the other. S8ohools of the Hindu Law. Und,p_r the Bengdl or
Dayabhaga School each member of a Joint Hindu family is entitled to,
and is the owner of, a partioular distinct share in the Joint, family. property
.angd’ income even when he is living jointly with the other members of. the
‘family which share on his death passes on to his heirs or legatees, as the
.oage may be. This is not the case with Hindus in any other parh of
India where no particular member hes any distinct share in the joing
family properties until partition, and his share on his death vests in his
co-parceners instoad of devolving on his heir as in the case aiter partitiop.

In Bengal therefore a Joint Hindu family means practically the club-
‘bmg together of a few persons of a particular family. These persons who
foren members of a Joint family can retain their individual earnings as
~separate properties apart from the joint family property. These members
while having separate shares in the income of the joint family properties
are assessed on the basis of the total income of the entire properties
“balonging to the whole family. It is not unusual, and I believe that it is
almost universal now-a-days, that a family has its properties joint and
the income is realized jointly but as scon as the income is
-realived it is divided amongst the members from day to day.
I do mot understand why under these ecircumstances the particular
members should be assessed at a rate much higher than they would
-otherwise he if they were assessed individually. Is it a crime to live
“$ngether? The income of these persons although reslized together is
separate as soon as realized and their expenses are separately incurred
what then is the reason that they are made to pay more than they could
be charged otherwise? It is practically forcing the Bengal families to
separate; as 1 have said before, the case of Bengal Hindus is quite different
from that of the Hindus of the rest of India. They have their advantages;
‘they have their disadvantages. A series of rulings of the highest court
-af the land, namely. the Privy Council, has made it quite clear that the
status of a Bengal Hindu is quite different from that of other part of the
esuntry. | would therefore submit that the Jaw requires change from
“this point of view which puts the Bengal Hindus at o great disadvanigge
and causes a disruption of joint families.

. Sir, ] would also like to say & few words with regard to the methads
by which the law is administered in Calcutta with regerd o the rules
wrade under the Income-tax Act. The method of agsessment js harsh and
in somé ceses and under certain circumstances js wrong in principle.
"Sane of the rules under which the assessors have to bage their assessments
are inoguitable and lend ‘to double assessment. This has been voiced
in the other Howse. T had recently an occasion to bring to the natige
of the Assistant Commissioner of Income-tax in Calontta a partioular
case of double assessment which had to be made by the assessor under
‘the rules. knowing as he did : realizing fully that he had‘to make o
double assessment.  No- doubt fhe Aspistant Commisgioner, when the
dafeot in the rule was pointed out fo him, set the assessment right. _hu,t
the rules stand as shey. ware, and I say why should not the rulesbe altered

which .compel the .pssessqrs fo make euph double awsw Mtbough
be Mi,‘”,i’:ﬂiﬁ

they feel that thay ate mot justified in dei
;jxe,mxpmm:w#@” e .

by



INDIAN FINANCE BILL. T8Y

into the matter. There is a general impression in ‘Caloutte that un-
.sorupulous persons cgn -easily evade the rigour of the law under fhe .ptesgnt
rules and that those who are above that are put to great hardship,
‘harassment and trouble.

Tne HonouraBLE Me. W. A. GRAY (Burma Chamber of Commerce):
‘Bir, 1 ask the indulgenece of the House while I make an appeal for
‘sympathetic consideration dor an industry which is now in grave danger
-of .complete extinction,—1 refer to the hide industry. Tn the eourse of
my remarks on a fermer occasion, I expvessed my gratitude to Govern-
'ment for the removal of the export duty .on hides and while I still feel
the same semse of gratibude for their intemtion, it is with great disappoint-
ment that 1 now find that my thanks were premature and’ that in another
place the opinions of the comparative few who are imterested in the tanning
industry have been able to prevail over those of the champions of the
far larger section of the people of India 'who derive benefit from the export
trade in hides.

In a vast country such as India, with its great variety of occupations
-and interests, occasions nre sure to arise when it is impossible always to
frame a policy which will bring benefit to all and hardship to monme.
"What is meant to one province or one section of the population may be
‘poison to another, and the export duty on hides is such a case. I will
not weary the House with a recapitulation of all the arguments which
have been produced time and again at other times and in other places in
condemnation of this duty. It is sufficient to say that it has been
universally condemned upon all grounds, except by the comparatively
small minority who derive benefit from the tanning industry.

The duty was imposed: shortly after the War whep we were all rather
earried away by an enthusiasm for protesting ourselves from the competi-
tion of our recent ememies amd it is commonly agreed that the measure
was hasty and injudicious. It has been described by the Fiscal Com-
mission as wrong in principle and the Taxation Enquiry -Commission has
found that it has failed in its two objects, of protecting the Tndian tenning
industry and of diverting the tanning of Indian hides from Germany to
“the British Empire.

By way of parenthesis I would here refer to the strange mental pro-
-eesses of certain Members of the other Fouse whp, not so long ago.
-oppased the proposals for the protection of steel because they believed
that they detected in them ‘the thin end of the wedge of Imperial Pre-
ference, but who now eppese the removal of a duty which was avowedly
wposed for the protection of trade within the Empire. '

But to return to our muttons—if the export duty has failed to assist
the Indian tanning industry, what has it done to others in India who are
interested in hides? In the years 1910-11, 1911-12, and 1012-13—the
las: years of normal trade before the duty was imposed—the exparts of
+hides from Burma totalled 19,000 tons valued at Rs. 190 lalhs. D“:ﬁ
the pastethree years, 1923 to 1926, the total exports were 9,000 tons .
the value Rs. 65 lakhs. T find, therefore, that the volume exparted
has been reduced by anore then one-hal and the value is mow anly about
- ane-third of what it was before the duty was imposed. ,

1 think it mot uelikely that other provinces can show similarly that ¥he
+daty has beem a burdem and nct a benefit, in fact I see that vehement
‘protests have already been submiltsd feem Bengsi apsinet the replacement
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of the .duty; but I venture to maintain that the plight of Burma is worse

than that of any other province for various reasons, of which the following
are the two most important.

Firstly, the Burma exporter is handicapped by the very much higher
freight which he has to pay on his shipments to Europe than is paid on
shipments from other Indian ports. The country which takes the great-
est quantity of our hides is Italy, and there are no steamer lines runni
direct between Rangoon and Italy, so that transhipment is necessary an
the freight rates -are thereby enormously imcreased. The result is that a
Rangoon shipper pays nearly twice as much in freight charges as a
Calcutta shipper. Even to other European ports to which direct ship-
ment from Burma is possible, the disparity in freight rates is very great.

This disadvantage in freights is obviously w very great handicap, but.
there is a still greater disadvantage, namely, the quality of the Burma:
hides themsclves. The Burma hide is an inferior article to that obtain-.
able from other parts of India, its value is less and therefore the incidence
of the export duty which is calculated at a flat rate is proportionately
much higher. Take for examplesthe case of ‘‘Dry Cowhides’’. The Tariff'
valuation of these, upon which export duty is paid, is 6 apnas 6 pies.
per 1b. The return obtained in Europe after payment of insurance, ‘freight:
and other incidental charges is 6} pence per Ib. Therefore: the Burma
exporter is not only taxed on rather more than the value of the hides
at the time of exportation, but he is also taxed on the amount which
he pays in freight, insurance and other charges.

I think, Sir. that I have said enough to prove that, whatever may be:
the case in other plovinces, the export trade of Burma is deserving of
consideration. Should such consideration be granted, the effect upon:
other provinces would be insignificant, since even in these days when the
markets of Europe are most unattractive to the Burma exporter, the:
consumption of Burma hides by Indian tanneries is practically negligible..

I have not put forward an amendment of this Bill, because I hope
that my object may be more speedily obtained in some other way and
that if Government cannot see their way to granting to Burma complete
relief from this burdensome duty, they may at least be willing to graduate
the tariff valuation in accordance with the quality and value of the hides
and may take into consideration the other handicaps from which the
‘Rurma exporter suffers. That urgent relief is necessary is evidenced by
the fact that, whereas in the days before the duty was imposed, there.
were a number of firms in Burma who exported hides, now all those who-
have anv other line of business upon which to fall back, have abandoned
the trade, and those who rely solely upon this business are in imminent
dapger of being compelled to close down and for some time past have.
been struggling to keep the wolf from the door merely in the hope and
expectation of early relief from the burdén of this duty. Of the' state of
these latter firms I need say no more than that one of them claims to
have paid to Government since the imposition of the export duty Rs. 7
lakhs, while during the same period it has made a trading loss of Bs. 8
lakhs. - If these surviving firms are compelled to close down, there will
be no organisation remaining which can collect the hides, and the result
will be a heavy loss to the owners of cattle, " . '
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Tt ‘is .already contended that on the basis of current sale values of
Burma hides in overseas markets and after deducting freight, export duty
and other incidental charges, there is not sufficient of the proceeds le
to pay collectors of hides in the districts—a price which makes it worth
while for the owners of cattle to flay hides. The result is that the hides
are being left to rot and the trade is dying an unnatural death.

I therefore appeal to Government to administer what was described
by an Honourable Member in a recent debate as ‘‘the dying dose’’ to
this unfortunate industry, and I ask for their assurance that the door
is not yet closed to consideration of this maiter and that early steps

will ‘'be taken to save the export trade im hides from the immediate extine-
tion -which now threatens it.

Tae HoNoUuraBLE Sik BASIL BLACKETT (Finance Member): Sir, I
bave already had the privilege of addressing this Honourable Council on
the general question of our finances and I need not, I think, do more
to-day on the second reading of this Bill than refer to the two points that
have been raised ty the two Honourable Members who have already
spoken. The Honourable Rai Bahadur Nalininath Sett Bahadur spoke of
the position of the Hindu undivided family in the matter of income-tax.
I do npt profess to be an expert either in Hindu undivided families or in
income-tax, but I shall be very happy, if the Honourable Member will
speak to.me or write .to me later, to look into any specific grievances that
he may have in the matter. The question is an intricate and rather a
special one, but as a matter of fact the Hindu undivided family enjoys

privileges under the Income-tax Act which are denied to the ordinary
individual assessee.

AN HoNouraBLE MEMBER: Not in Bengal.

Tre HonoumBsLE Str BASIL BLACKETT: For example, in assessing a
Hindu undivided family, the income of its members derived from other
sources than the family, such as profits on business, and the income of the
family as .such are kept distinct. Thus, if a member, perhaps the head
of the family, has income from another source or private business or
profession, his personal income is not added to the income of the family,
but is separately assessed, nor is it taken into account in fixing the scale
on which the tax is levied, that is to say, that the members of a Hindu
undivided family have an advantage whioh is denied to registered and un-
vegistered firms or to individuals. Similarly, in the case of super-tax,
the Hindu undivided family enjoys the privilege of paying the tax only
on the excess of its total income over Rs. 75,000, whereas in all other
cases, super-tax begins to be a turden the moment the income reaches
Rs. 50,000. Nevertheless, if the Honourable Member will let me know
what his particular grievances are that he desires fo venfilate, 1 shall be
heppy to have them looked into by the Central Board of Bevenue.

Tre HoNOURABLE Rar Barapur NALININATH SETT: I shall write to
the Honourable Member.

[ )

Tae HoNourasLe Sir BASIL BLACKETT: In regard to the guestion
of hides, it is impossitle not to feel very considerable sympathy with my
Honourable friend Mr. Gray and the grievances of the peaple of Burma in
this matter. As is probably known to Honourable Members of this Couneil,
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the yeason why the hides duty was not abolished was that under the Con-
stitution when there is a tie in the voting in the other House the status gue.
is. maintained in order that time for further reflection may be given on a
subjest on which there is. obviously very closely divided opinion. The
proposal to akolish the hides duty was not rejected exactly by the other
House, but it was decided that the tax for the time being should be lef!
in the status quo to give time so that further consideration may be given
to-the question. (Government have not had time to re-examine this question
simce that vote was taken in another place or to come to final conclusions
as to what action they should tdke, but I think that it must be obvious
that it is impossible to leave the matter exactly as it stands. It is per-
fectly clear that the other place in coming to the conclusion to which they
did come on the subject did not say that the export duty should te per-
manently maintained. Indeed one of those who was prominent in opposing
the abolition of the export duty speaking the next day said that the vote
of the House was not to be taken as a vote for the permanent retention
of the export duty on hides, but as an indication to the Government that
it was desirable that steps should be taken to protect the tanning industry
in Madras. I am not in a position therefore to-day to say more than that,
the matter will be carefully reconsidered by the Government and that in
the event of their not feeling atle to propose once again the abolition of
the duty, they will certainly feel bound to take under special examination
the position of Burma with a view to remedying what all I think now
recognise to be a very legitimate grievance on the part of Burma and a
risk of destroying an important export trade. That statement covers, I
think, the question of the tariff valuation as well as the more general
question of relieving the tax-payer both in Burma and elsewhere of the

necessity of continuing to pay this duty..
Tae HonouraBLE THE PRESIDENT : The question is:

“ That the Bill to fix the duty on salt manufactured in, or imported by land into,
certain parts of British India, to fix maximum rates of postage under the ndian Post
Offbow Act, 1808, further to amend the Indian Tariff Act, 1 the Indian Stamp Act,
1899, and the Indian Paper Currency Act, 1923, and to fix rates of income-tax, as
passed by the Legislative Assembly, be taken into comsideration.”

The motion was adopted.
Tae HoxourasLe THE PRESIDENT: Clause 2. The question is:
** That clause 2 do stand part of the Bill.”’

Trne HonouraBLE CoLoNer Nawas Sir UMAR HAYAT KHAN (Punjab:
Nomina‘ed Non-Official): Sir, it will be seen from the agenda paper that
there are seven Members equally ready to move the amendment which I
am to ynove now, seven Members elected and nominated, English as well
as Indian. That shows the popularity of the amendment. I think, Sir,
all right-thinking men, not only these but many other Memteré of this
House would equally have liked to have moved that amendment, except
those who have got a creed to oppose Government in and out of season.
Some of the right-thinking Members in the other House would have support-
ed this too but for the atcident that some. of them, who would have voted
on the right side, were not present in the House, and it is for this reason
that we have to-day to move this amendment here.



INRQIAN. FINANGE BILL. 191

Sir, the House knows that for the last two decades, since the advent of
the reformed Councils, I have been present in the Indian Legislature and.
1 think T have consistently spoken on this very subject of salt something
like ten or twelve times. In the beginning those who are always against
the Government, even that great man of India Mr. Gokhale, used to have
s bogus war cry of salt. 1In this, as far as 1 can see they had many
obiects in view. Their first object was to instil into the masses that Gov-
ernment ig so tyrannical that it taxes their salt. The second otject was
that this easiest and most inoffensive way of getting money through the
salt tux would be lost to the Government and they would be put into a
fix; and the third was that all that money, when taken off the shoulders
of every man in India, would be put on to a few who are already very
heavily taxed and they would resent itt and would also be made to go
against the Government. There were many such ideas at the back of this
war cry. When we examine the matter closely, Sir, we may ask ourselves
after all how much a man has to pay for his salt. I calculated it yester:
day. [@'had a list of my servants and T knew how much salt had been bought
from the bazaar, and I then came to the conelusion that each man eats salt
worth 3} annas a year. Lots of dogs were also included in this, so I think
it comes to under three annas a year, which is one pice per month. Now
what is that pice? If there is a poor man and a teggar comes to him,
he will give him a pice. Giving a pice in one month & man does not feel
it. Thosc who are wealthy do not feel it and the middle class do not
feel it as well. There is another class that is the poor and they do not
feel it also. I live among the masses and I have never heard up to now
any mun saying he had some difficulty kecause he could not find one pice
to buy his salt. The opponents even went to the extent to say that their
cattle eat salt. Well, I have never known any zamindars, who mostly keep
cattle, giving salt to their cattle. I.ook.at the animals in the jungles which
are of the same type as the cow; do they eat salt in jungle? Round about
the villages we find many corpses of cattle, but as a shikari I have been
in the jungle and I have never seen the corpse of sny animal that died
because it could not get salt. After all janwar is the word for living being.
Man is also a living being. If we take the other animals, and even Darwin's
forefathers, they did not eat salt, and T think their health was very muck
better than ours is. It is really a habit which man has created for him-
self. like tobacco. I think various vegetables and also meat have salt in
themselves . . . . . . '

Tae HonouraBLE Rasa NAWAB ALI KHAN: I think wild animals do.
lick salt.

Tre HoNouraBLE CoLoNEL Nawas S1R UMAR HAYAT KHAN: If you
catch an elephant and bring it into captivity, it is man’s ingenuity which
leads him to eat salt. He cannot have salt while in the jungle because there
is no salt there. )

Ax HowourasrLe MemBEr: Read the history of Rome.

Tur HoNourasLe THE PRESIDENT: Will the Honourable Member
leave the Subject of natural history?

TrE HoNoUurABLE CoLoNEL NawaB SIR UMAR HAYAT KHAN: Leaving
that aside, if this salt tax was not put right three crores of rupees would
have to come from somewhere, and one of our dangers is thiit the remission
of our provincial contributions may go, and perhaps more taxes will be levied
“n olagses which are already fully taxed.. If you consider it still more
closely you will see that there are certain people, petty shopkeepers and
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*labourers, who pay nothing whatsoever into the Government exchequer. I
-.think every man who is born in the country and eats the salt of Indis
= should be nimak halal, that is true to his salt by paying something, how-
~-ever small, for the upkegp of Government. Some of these men neither
go into the army to serve their country nor pay anything into the Govern-
- ment exchequer, and yet they get the benefit of the schools, they get the
benefit of the police; they are se¢ure from without and within the country
and they ought to be willing to‘contribute even one pice a month to the
Government which is running ‘the country. I think it is absolutely
ridiculous, just as I said in the beginning, to say anybody feels the pinch
of that one pice for salt. I think, Sir, I have shown it is only a sentimental
objection and nothing else. A poet has said :—'‘ Small things put together
" 'tecome enormous.’’ In-the same way a whole big granary is composed
of small grains. If you have this tax by which you can take money from
each inhabitant of the country, if you take it just little by little, I think
‘it is good for Government and it is good for the country. With these
words, Sir, I strongly urge on the House to adopt the amendment which
sthnds not only in my name, but in the name of many Honourable Mem-
“bers of this House.

' TrE HoNourABLE THE PRESIDENT : The Honourable Member has not
-yet moved an amendment.

TeE HoNoURABLE CoLoNEL Nawas SiR UMAR HAYAT KHAN: Sir,
"4 move:
*“ That in clause 2 of the Bill for the words .' ten annas ' the words ‘ one rupee and
four annas’ be substituted.'’

Tne Ho~vourasLe Sk MANECKJI DADABHOY (Central Provinces:
Nominated Non-Official): Sir, I support this amendment, but not for the
reasons which have been urged by my Honourable friend Sir Umar Hayat
Khan. 1 am of opinion that the Assembly acted in a very short-sighted
menner in having reduced the salt-tax from Rs. 1-4 a maund to 10 annas
4 maund. The history of the salt tax has been 8 peculiar one in this
country. - We had. many interesting as well as acrimonious debates in the
old Imperial Legislative Council on this sutject at least a dozen times.
Various views have been propounded in connection with the maintenance
and avoidanpe of the salt duty. During the last 20 years I myself have
taken some part in the discussion of this duty when Finance Bills were
presented in the late Imperial Council and in the Council of State from
1time to time. The one objection and one very significant objection to the
‘maintenance of the-salt tax has been a political one. On many occasions
in the past from political considerations sttempts were made and serious
attempts too to do away with this duty, at times entirely and at times
to reduce it very considerably. In connection with the discussion of this
‘subject the bogey of its affecting the masges has been very e(.)n'sidergbly
trought forward. Three years ago, during Lord Reading’s administration,
an enhanced duty was required and was recommeqded the rate of Rs. 2-8-0
or double the duty which exists at present. A big opposition to that was
‘engineered in 4he Legislative Assembly and the tax was reduced by the
Legislative Assembly from Rs. 3-8-0 to Rs. 1-4-0. Honourable Members
.will remember that the Finance Bill theq came up to thls_ House a8 &
.certified measure and a very keen discussion took place, with the result
that for the exigencies of public revemues we restored the duty. To the
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credit of the Government of India it must te said that that duty was
reduced next year and brought back to its normal figure. I am referring
to this matter only for the purpose of pointing out at this stage a very
significant. fact that when the enhancement of the duty was acrimoniously
discussed there was not one Member of that Legislative Assembly who
even then asked for a reduction of the duty from 1-4 per maund to 10 annas.
‘All that they wanted at the time was the maintenance of the duty at the
then existing rate of 1-4-0 end on this occasion the present Legislative
Assembly has taken action of a very momentous character in reducing this
very important duty.. My Honourable friend Sir Umar Hayat Khan has
spoken about the bogus war ory of salt. Unfortunately in this matter he
has dragged in the name of my late lamented friend, the Honourakle Mr.
Gokhale, for whom I had great respect. He made a statement in this
House which I feel tound in the memory of that great man to contradict.
Even the Honourable Mr. Gokhale on more than one occasion had expressed
the opinion that the duty at 1-4-0 if required for purposes of revenue was
not an excessive duty. Now, Sir, I ask this Council to bear in mind that
whatever may be the political consideration, whatever object the Legis-
lative Assembly may have in view in reducing the duty let me assure
the House that from an economic standpoint it does not fall heavily on
the masses. Whatever may be the political grounds the economic
incidence is certainly not heavy. The incidence is a reasonable one.
After all when acooynts are resorted to, it does not work out to more
than a few annas in the year for consumption of salt for an individual,
and the import does not fall heavily whatever may be on the people, the
political considerations for reducing that duty or wholly doing away with
it. Now, in India we have two important sources of revenue which are
the mainstay of the Government. One is, opium revenue duty and another
is salt. For certain considerations, on which there may be divided
opinions, the opium revenue duty has been practically dispensed with.
The present opium duty is a fraction of the original duty and that duty,
according to the pledges of the Government, will altogether disappesr in
a short time. The salt tax is the only duty from which the Government
is able to get 6} crores of rupees a yesr, and if you are going to tamper
with this duty, when its economic incidence is not serious, merely to
obtain the sympathy and support of 'your electors or to please the masses
and the general public who do not understand the figures and do not
understand the nature of the incidence, how is the government of the
country to be carried on? Another point which I request my Honourable
colleagues to bear in mind is this. If you reduce that duty agsin it will
be very difficult to reinstate it. The opposition you will then encounter
will be much greater, of a far more formidatle character than the opposi-
tion you will encounter on this occasion. As I said before once you
remove it, it will be difficult or impossible to replace it and, 8s this duty
does not work heavily on the masses and on the consumers of salt, I
ask you not to interfere with the existing duty. The respansibility of this
Couneil in sthis matter is great. If you reduce this from 1-4-0 to ten
annas per maund, the result will be a deficit of 8 crores and 12 lakhs of
rupees in the revenues of the Central Government. The estimated profit
of 1927-28 will be seriously diminished and what is the result going to be?
Our friend the Finance Member has already given the other House. a
. warning that the Legislature will have to make its choice. They
1142 ool have to make a choice between the remission of thg pro-
vincial contributions and the teduction of the salt duty. And which is
B
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the more statesmanlike and expedient policy to adopt? The Btatutory
Commisgion is likely to come out early next year. Their report will pro-
bably be completed before 1929. You are going to ask the Statutory Com-
mission for a further instalment of self-government. Public opinion at
any rate seems to be clear on that point and is definite that the next
measure of reform is the fiscal autonomy in the various provinces. Are
you going to get that provincial autonomy if you keep this millstone
hanging round the necks of Provincial Governments? Are you mot going
to relieve the provinces of their onerous liabilities that they may be atle,
when they obtain provingial autonomy, to manage their affairs and sati

the public? I say, and I say deliberately, that the step which the Legis-
lative Assembly has taken is most unwise and absolutely detrimental
to the interests of this country. I am sure that this step has been taken
in a hurry.. Let this House as a revising Chamber set the matter right.
Let us look to the needs of the greater India. You are aware that all the
Provincial Governments are starved for want of funds. Every Provincial
Government in the country this year has shown a very serious deficit.
They are in distress. They are in aktsolute need of money. Are you going
to deprive them of this great remission which the Government of Indis
has decided to give? Are you going to postpone it, and for what purpose?
To reduce the expenditure of every human being who uses salt in Indis
by an anna a year. Would that be fair? Is it an equitable thing to do?
I ask this Council to show again its sagacity and to rise to the occasion,
and without one single dissentient I trusi they will pass this amendment,

which will put our provinces right and will not inflict any heavy burden
on the individual consumers of salt.

Tae HoNoURABLE Rao SaHm. Dr. U. RAMA RAU (Madras: Non-Mu-
hamimadan): Bir, I rhust strongly oppose the amendment regarding the
restoration of the salt duty to the old rate of Rs. 1-4-0 per maund. The
other House in reducing it to 10 as. has only done bare justice to all, from
the richest to the poorest. Salt is every man’s necessity and enters into the
food of every individual, without distinction of sex, caste, colour, or
position, or even geographical boundaries. Not only human beings on the
face of the earth but animals and plants as well require salt for their suste-
nance.. Any duty levied on salt is therefore not merely in the nature of 8
poll-tax but also a tax on dumb animals. Salt is also required for various
industrial and agricultural operations, and unless salt is issued duty free for
these purposes, some burden is thrown on the industries in which it is
used. Medicinally, salt is an excellent antiseptic and saline water is
largely in use in cases of intestinal disorders and surgical operations.

From past records I say, 8ir, that whenever the salt duty went up, the
death-rate from intestinal diseases also went up and suffering still more.
That is because the people used less salt with their food. For instance the
quality of salted fish went down in.a year of higher salt-duty, with the
result that people suffered from intestinal toxemia and from worms,
diarthma, colitis, etc. So in the interests of public health and safety
particularly, if for nothing else, I oppose the amendment. Such a generally
useful commgqdity should go tax-free and if it should be taxed at all, the
duty should not press too heavily on the poorer classes. The salt duty.
like exchange, was subject to artificial fluctuation and from Rs. 2-8-0 1o
1888, it came down to Re. 1-0-0 in 1907, and, if I remember aright, the oneé
act of benevolence, the one tangible manifestation of sympathy to Indie
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exhibited by that autocratic Viceroy, Lord Curzon, was the reduction of
the salt duty to the lowest limit of Re. 1-0-0 till now reached. Then,
slowly, during the War, the rate was raised to Rs. 1-4-0 and the aftermath
of W};r made it necessary for the Government to effect a further rise in
the rate and it was fixed at Rs. 2-8-0 in 1928. In 1924, it was reduced
to Rs. 1-4-0 again. The Taxation Enquiry Committee have dealt with
this question rather exhaustively in their Report and have given certain
"statistics which only go to prove their own unreliability, and not to substan-
tiate the Committee’s findings. It is assumed that people require 10 lbs.
per head of taxed salt and any consumption above that was required for
industrial purposes. In England and Portugal, where salt is untaxed,
the consumption is 40 lbs. and 35 lbs., respectively, while in British India,
it is only 12 lbs. But the consumption varies with the dietary and takinc
the wheat-using Provinces of the Punjab, the United Provinces, we find
the consumption to be 10-98 and 10°26 lbs. in 1921-22, while in the rice-
using provinces of Madras and Burma, it was 18'88 and 18:54, respec-
tively. Even from these unrelinble data, one conclusion is certain that
people got their bare limit for their consumption when the rate of duty was
‘Rs. 1-4-0, and the consumption must have been considerably less when
the rate was doubled. I have at least some figures of Madras in support
of this statement for 1922-28, the average consumption per head in the
Madras Presidency was 21°19 and it went down to 15-11 in 1923-24 when
the salt duty was doubled. A But it went up to 21-84 in 1924-25 when' the
duty was brought down to Rs. 1-4-0 again. Either the industries must be
starved or human consumption must be less than the average. The Taxa-
tign Enquiry Committee admit that ‘‘3 annas per head per annum, which
is what a duty at Rs. 1-4-0 a maund would roughly represent, may involve
& hardship in the case of the very poorest’’. But the consumer has to
pay not 8 snnas per maund but something extra to mcet the middleman’s
profits. From the Administration Report of Salt Rovenue in the Madras
Presidency for 1924-25, it is found that the average rate was 3 annas 6 pies
in 1924-25 as against 8 annas 9 pies in 1923-24. The following observation
of the Collector of Salt Revenue, Madras, will be worthy of mention in this
<connection : .

*“ The object of a monopoly is to ensure that salt reaches the consumer at a reasonably
low and steady figure. 'To achieve this object fully, Government would have to make
‘itself responsible not only for the manufacture and wholesale disposal of the salt but
also for retail sales; otherwise there would be no guarantee against the profiteering
of middlemen at the expense of the consumer.’

How far the Government have succeeded in reducing the middleman’s
profits to a reasonably low figure, it is difficult to ascertain. In the opinion
of Dr. Paranjpye, the salt-duty is a legitimate source for increased taxation
only in cases of emergency and the normal rate should therefore be very
low, and none can dispute it. The Assembly thought the time had arrived
to bring the salt-duty down to 10 annas per maund, in the interests of the
large class of consumers and labourers, whose cause this House had
espoused onjy a couple of days ago. I hope, Bir, the Honourable Members
will not vote counter to their own judgment.

One word more, Sir, before I conclude. It seems to me that the figures
1-4 are ominous and whenever they occur, they give trouble’ In the ratio
Bill, ““1-4" created ill-will. Here, 1-4 has created some stir, never mind
if it is shillings and pence as in the one case, or rupees snd annas in the

other. We have thrown down the 1-4 ratio; let us throw down the 1-4
' B 2
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salt also, and thus bring peace and contentment to the needy and poverty.

stricken people of this country. With these few words, Sir, I oppose the
amendment. '

Tae HonourapLe Mr. MANMOHANDAS RAMJI (Bombay: Non-Mu.
bummadan): Sir, I rise to support the amendment, and I should like to
meake my own position in this connection clear as to why I support the
-eimendment and oppose the reduction of the duty from Rs. 1-4 to 10 annas,
Bir, I sdmit that the salt duty must go whenever there is an opportunity,
and that it should be the first on the list whenever there is any chance for
reduction in taxation. Bir, we all know that in the peculiar circumstances
of this year, Govertiment, with - their ‘large surplus, are able to announce s
great reduction in the provincial contributions, and if we insist that the
salt tax must go, perhaps we realize from the hint given by the Finance
Member that the choice would then lie between provincial contributions
or retention of the salt duty as it is. Now I want Honourable Members
of this Council to consider what would be the effect. Provincial contribu-
tions have to be paid under a statutory obligation; the salt duty is a thing
which rests on the vote of both Chambers. We can reduce the salt duty
whenever we think it can be conveniently done, but to get rid of the
provincial contributions, the Act has to be amended. Now it is a difficult
thing for us to do. We are just on the point of getting rid of the provincial
contributions, and therefore let us accept that as the first imeasure, and
let us come to that stage when we get big surpluses in our Budget, and
then we can consider the question of the abolition of the salt duty "first.
That will be the right course for this House to adopt. Under these circum-
stances, Sir, I rise to support the amendment. But let it be clearly under-
stood that I do not accept the arguments advanced by the previous sup-
porters of this amendment, but I do it with only one object, and that is.
this, that our action should not interfere with the question of provincial
contributions, and on these grounds, Sir, I support this amendment.

. *Tue HoNoURABLE SaArRDAR CHARANJIT SINGH (Punjab: Nominated
Non-Offidial): Sir, I beg to support the amendment. The question of the
salt tax has been so thoroughly threshed out in the past that I would never

" have believed it possible for any responsible politician to bring forward the
bogey of & salt tax agitation again. 8till this is what has been done by
reducing the tax from Rs. 1-4 to amnas 10 per maund. While we were
waiting and looking for a gesture of co-operation and good-will, we have
been offered this gesture of obstruction. The relief proposed is 10 annas
per maund. Firstly, it is so infinitesimal that it can never filter down to
the consumers. Secondly, supposing for the sake of argument that it does
not get frittered away, let us see how much it works out to per head. One
person cannot consume more than one pound of sa.lt.at the most in one
imonth. Therefore, what each individual would save in one month works
out to 1} pies only. - On the other hand. what India stands to lose by
this reduction amounts to no less than 8 crores 12 lakhs_ pér annum.
am sure no one seriously contends that the relief of 1} pies per h.ead'per
month.is worth the sacrifice of the remission of the provincial ‘qontnbutlmla;
which must' necessarily go if this amendment is not accepted. I wou

therefore ask the Honourable Meiinbers of this House not to be led M;')“.‘;
by that school of thought with whom sentiment mt(her than reason ho

et

*Speech not corrected By the Honourable Member.
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become an article of political faith. For thig Hpﬁ;q not to_acoept. this
.smendment would be the height of irresponsibility. I would therefore
strongly commend this amendment to the acceptance of this Honoursble
St . . , : 8D

Tre HoNourABLE Rar Bamapur Lara RAM SARAN. DAS (Punjeb:
Non-Muhammadan): Sir; I rise to support 'the amendment. I do so,
Sir, after a deep consideration of the question. 1 agree with my friend,
the Honourable Sardar Charanjit Singh, that the reduction of the salt duty
to ten annas will not materially affect. the poorer classes. He has worked
out the incidence of this duty on the poor to 1% pies per ‘month. This,
Sir, is, I should say, the only evenly distributed form of taxation, and
this sort of taxation is not so much felt by the people as appears to have

been said in this House and elsewhere. I therefore, Sir, am for the
restoration of the salt tax to Rs. 1-4.

Tae HoNouraBLe MR. P. C. DESIKA CHARI (Burma: General):
Sir, I do not want to give a silent vote on this very important question.
8ir, very much has been said about the unwisdom of a reduction and about
the wisdom‘of a restoration, and I would say that the point has been unduly
stressed by my Honourable friend, the Honourable Sir Meaneckji Dadabhoy.
I do not know what makes him think that whenever there is & demand, he
should characterise it as a purely political demand.  Sir, in this case I
‘would admit that there is a political demand—it is largely a political
-demand—but one has to admit also that there is a good deal of economic
demand also. (The Honourable Sir Maneckji Dadabhoy: ‘‘No.”’) S8ir
Maneckji Dadabhoy emphatically says ‘‘No’’. I would only remind the
House to consider this question that, whatever may be the incidence of
taxation, however small and slight it may be, it has to be considered with
reference to the capacity of the people to pay; at any rate even Honour-
able Members of the type of Sir Maneckji Dadabhoy would admit readily
‘that here is an incidence which would fall somewhat heavily on the man
who has got little or no means'of subsistence, and the position is ag-
gravated by the large class of unemployed labourers in this country. But
I should not be taken to endorse the view that the time is ripe for intro-
duction of the reduction of the duty on salt. Sir, I am always for the
reduction of any incidence falling on the poor. But here we have got &
very difficult pgsition. We have to consider whether the restoration of the
salt duty to Rs. 1-4-0 or the denial of provincial contributions works greater
evil to the greatest part of the population. Judging by the standard of
the greatest good of the greatest number, I would say that the reduction.
from the original duty of Rs. 1-4-0 has necessarily got this unpleasant
effect. The Reforms have been working under very unfavourable condi-
tions and we have been given, especially in the provinces, a very difficult and
creaking machinery which requires much oiling, snd T would urge that
whatever may be the difficulties which the poor people may be subjected
to by maintaining the.duty at Rs. 1-40, it is imperptive that some grease
ought to be. given to these provinces to work this creaking machinery.
:Beven . years have passed singe the Reforms have come into existence anc‘i
‘the nation-building departments, which, have been entrusted o the Trans-
ferred Departments in the provinces, have nof had a fair trial, Let us
ab Jepst give them some little, breathing time, some little suppdtt, to ensble.
:}leml.to show to the Statutery Cqmmis_;ion :h’;t ,th?y are 3:32&3:2 uifdi“::&.
tioning if larger powers are granted. 8ir, it.is only on_ > DG
thia ground only; that I.would wrge.the restarstion of the duty to Bs. 140
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There is alad another aspect of the guestion which weighs heavily with me.
and it is this. *We are put to a test whether under certain circumstances,
when there is popular and political clamour, we are in a-fit position to
realise our responsibility and ‘to shoulder that responsibility. Here is an.
unpleasant task and the acid test. . I would say, Sir, that in the interest
of further advancement of Reforms, with & view to show that we can.
shoulder responsibility under trying conditions, this restoration of the origi-
nal duty of Rs. 1-4-0 is desirable, and I would also say this, that the restora-
tion of the Rs. 1-4-0 duty is a natural corollary and would give the repre-
sentatives in the other House an opportunity of further consigeri.ng whether
they ought not to consider the desirability of showing under very trying
and tempting circumstances that they are capable of feeling and realising
their responsibility, so that they may be grinted further Reforms which
they can shoulder with better results than they have been doing under
these Reforms which have heen half-hearted. With these words, 1 support
the amendment which has been moved.

Tee HoNouraBLE MR. A, F. L. BRAYNE: Sir, I rise on behalf of the
Government to support the amendment of my Honourable friend Colonel
Nawab 8ir Umar Hayat Khan. I should like first to remind the House
exactly what the original proposal to remit contributions to the extent of
540 lakhs means to the provinces. I include both the temporary and the
permanent remissions : C

Madras . . . 1685 lakhs,
Bombay . . . . 84 including 28 lakhs of
special rewmisson,

which has been given-
in the carrent year.

Bengal . . . . . . 63 .
United Provinces . . . . 151,
Punjab . . . . . . . 8 .
Burma . . . . . . . 60 ,,
Central Provinces . . . . 22 , and
Assam . . . . m’%

I would ask the House to ponder over these figures and see what they mean:.
to each province. To Bombay they mean the balancing of a deficit budget
and relief from all the worry and difficulty of a serious financial situation..
In other provinces these large sums mean increased expenditure on schools:
and colleges, on hospitals and medical relief, the improvement of public
health and the development of agriculture. All this disappears if the
reduction of the salt duty stands. And what is the benefit for this sacrifice-
imposed upon the provinces? The benefit is that each individual in India
escapes, in theory, taxation to the extent of about 1} annas a year. I would
ask the House to consider how far in their opinion the well-being of the
community will in any way be improved by this trifling increase in their.
purchasing power.. I make bold to say that those who benefit would never
be sensible of any benefit at all. The incidence of the tax is, as the
Honourable 8ir Umar Hayat Xhan said, extremely small ‘and falls on &
section of the population which probably contributes very little towards the
pretection which they receive from the State, and it should be remembered:
that the burden, if burden it is, is far less than it was in greviou;. years.
In 1844 the incidence of the tax was Rs. 8-4-0 per maund. From 1888
to 1908 it was Rs. 2-8-0; it fell to Re. 1 in 1907 and then rose to Rs. 2-8-0'
in 1928. Tn 1924 Tt fell to Rs. 1-4-0, It is only necessary to consider
ths proportion which the expenditure on salt of the individual tax-payer
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in 1900 bore to the low wages then prevalent and the proportion to-da
with salt at 1-4-0 and a much higher scale of wages to realise how muc
less a part the salt tax now plays in the domestic economy of the masses
of the population. Much has been said at various times of the burden
imposed upon the poor man by this so-called iniquitous levy upon a neces-
-gity of life. I wonder how far the Honourable Councillors of numerous
Municipalities in the country remember this argument when they consider
their annual budgets and especially their revenue from octroi which is
imposed on necessities such as foodgrains, ghee, fire-wood, ete. For
example, in the Municipality of Allahabad which I understand is largely
governed by nationalist influence, I believe the incidence of the octroi duty
is Rs. 4 per head per annum as compared with an incidence of salt tax
of Re. 0-8-6. I therefore ask the House to compare the advantages which
India will reap from the total remission of the provincial contributions with
the imperceptible advantage to the individual of the lower salt tax and
then, if they are satisfied, to support the amendment which my Honourable
friend has proposed.

Tre HoNouraBLE THE PRESIDENT : The original question was:
*“ That clause 2 do stand. part of the Bill.”
Since which an amendment has been moved :

*“ That in clause 2 of the Bill for the words ‘ ten annas ’ the words ‘ one rupee and
four annas ' be substituted.'

The question is that that amendment be made.
The Council divided :
AYES—28.

Akbar Khan, The Honourable Major
Nawab Mahomed.

Brayne, The Honourable Mr.
A. F. L

MoWséters, The Honourable Mr.

Mehr Shah, The Honourable Nawab
Sahibzada 8aiyad Mohamed.

Charanjit Singh, The Honourable Misra, The Honoursble Pandit
Sardar. ' Shyam Bihari.

‘Commander-in-Chief, His Excellency Muhsmmad Hussain, The Honourable
the. Mian Ali Baksh,

Corbett, The Honourable Mr. G. L
Dadabhoy, The Honourable Sir
Maneckji.
Das, The Honourable Mr. §. R.
Dolgik:: Chari, The Honourable Mr.
Evans, The Honourable Mr. F. B.
Forent The Honourable Mr, H. T. 8.
Gray, "The Honourable Mr. W,
Hablbullah The Honourable Khm
Bahadur 8ir Mubammad, Sahib
Bahadur.
Haig, The Honourable Mr. H. G.
Manmohandas Ramji, The Honour-
able Mr.

Nawab Ali Khan, The Honourable

Raja
any. "The Honourable Sir George.
Ram Saran Das, The Honourable Rai
Bahadur Lala.
Sams, The Honourable Mr. H. .
Stow, The Honourable Mr. A. M.
Swan, The Honourable Mr. J. A. L.
Tek Chand, The Honourable Diwan.
Thomas, The Honourable Mr. G. A.
Thompson, The Honourable Bir John
Perronet.
Umar Hayat Khan, The Honourable
Colonel F'Mub Bir.

NOES-—9.

Govind Das, The Honourable Seth.
Mshendra. Prasad, The Honourable

Mukher)n, The Honourable Srijut
kenath.

Ramadas Pantulu, The Honourable

Mr. V.

Rams Rau, The Honourable Rao
Sahib Dr. U.

The motion was adopted. -

Roy Choudhuri, The Honourable
g‘r Kumar Sankar. _
Sinha, The Honourable Mr. Anugraha

§ frm"ﬁ" The Honoursble M
ubrawardy, e Honourable Mr.
Mtbmoog

Zubasir, The Hotourable Shah
Muhm.d.
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Clause 2, as amended, was added to the Bill.

Clauses 8, 4, b, 6 and:7 were added to the Bill.:

1 HoNourasre THE PRESIDENT: The question-is:
‘“ That Schedule I do stand part of the BilL”

Tae HoNourasLe BerE GOVIND DAS (Central Provinces: General):
Sir, I rise to move ‘'my amendment which reads thus:

‘“In Schedule I to the Bill in the proposed First Schedule to the Indian Post Office

Act, 1898, for the entries under the head * Postcards’ the following be substituted :
¢ Single ... Quarter Anna.
Reply ... Half Anna'.”

Sir, at the very outset I should point out that I am not going to make
practically any speech on this question. It is not, Sir, because I do not
think it to be an important measure that I propose to do so. I think it to
be an important measure and a most important measure, but my reason-
for not making any long speech is that I think sometimes observing silence
is better than speaking.

Tee Honoc¢raBLE Sik MANECKJI DADABHOY: What about -your
other speeches?

Tee HoNouraBLE SETHE GOVIND DAS: I want to leave it to the Mem-
bers of this House and the Government to deal with this question which
has been moved in this House as well as in the other place so many times
and is & question which has a very great concern with the poor and with
those poor who really need relief and badly need it. Sir, I believe I am very
reasonable, in fact over-reasonsable, in moving this amendment. I have not
moved any amendment regarding envelopes, and I am only moving an
amendment regarding postcards which are gemerally used by very poor
people. I have been pointing out on the floor of this House many times
that if Government wished to-relieve the poor they could do so. They
have sufficient money for their purpose. They have sufficient money to
spend on highly paid civil and military services. For this only 86 lakhs
are wanted, according to their own calculation. According to ua it will
be much less because the sale of postcards will increase. 86 lakhs is &
trifling sum for the Government who is spending huge amounts on so many
other things. Therefore I want that at least on this point Government
should be reasonable. With these few words I move my amendment.

Tee HoNourasLeE Sruur LOKENATH MUKHERJEE (West Bengal:
Non-Muhammadan): I give my wholehearted support to the amendment
8o ably moved by my Honourable friend. There are three points to be
considered, firstly, whether the increase in the rates has affected the poor
masses of India and whether there is a.consequent fall in the sale of post-
cards, secondly, whether the Postal Department is made a paying or a self-
supporting concern in any other countries having nationsl Governments,
thirdly, whether Government is justified in persisting in the incréased rates
on postcards even when the Budgets have been showing surpluses.

Sir, in comipg to the first point, I think up till now Government have
not been able to produce any convincimg arguments against the abrupt
decrease in the sale of postcards from 650 millions in 1921-22.-to 580 millions
just after the existing rate was enforced. Further the argument of the



INDIAN FINANCE BILL. 801

Government that the people are getting used to the higher rates has been
falsified by the fact that when the postcards were selling at a quarter anna
the inerease was 88 millions in 1918-19 than that of 1917-18, 48 millions -
mare in 1919:20 -than 1918-19, whereas on the contrary the increase of
sale of posteards was nearly 8 millions higher in 1928-24 tham that in
1922:28 and asbout 8 millions higher in 1924-25 than in 1922.28. In one
word it means that in the two years 1918 to 1920 the increase in the sale
<f postcards was nearly 80 millions, whereas the increase in the two years -
1923-25 was only 14 millions. Even if we take the figures of the last 4
years from 1928, the increase in the number of postcards is only 27 millions,
whereas the increase in the two years in 1918 to 1920 was as much as
millions. Sir, this conclusively proves that the masses do feel the heavy
rate on postcards and do not use them unless very hard pressed to do so.
Then, Sir, with the industrial development in the country a considerable
portion of the village and rural population leave their families in their
viilage homes and go to earn their wages in industrial centres and urban
areas. As such, if the rates of postcards had been at pre-war rates the
increase in the sale of postcards would have been a number of times greater
than even those of the years 1918-1920.

In coming to the second point, I may state generally that in the count-
ries having national Governments postal service is effected even at the
expense of general revenues of those countries. Sir, I think I will not be
wrong if I say that in the United States of America having a government of
the people, the national Government of §he country makes a large con-
tribution for postal service from the general revenues. But here in India
the bureaucratic Government is too wooden to be compared with any civilis-
ed and growing form of administration. The increase once effected in any
tax by them must always be persisted in for grinding the masses, to get
out more money for meeting Lee loots and spending on standing armies
required for Imperial purposes.

8Sir, in coming to the third point, whether the Government is justified .
in persisting in the increased rate, I can only say that in 1921-22 the increase
wag sanctioned by the Indian Legislature in order to balance the Budget
which was otherwise going to be a deficit one. But in these days when
Budgets are surpluses there is no justification for the Government in per-
sisting in the enhanced rate. I am certain that if the Government of this
country would have been a humane institution then they would have found
out ways and means to reduce postal rates and at the same time give the
eruployees proper relief. Sir, if we urge the reduction of any taxation in
the country Govemyment will always put forward their antediluvian argu-
ments of a fall in revenue. Sir, if we had.the real power then it would
have been for us to give the cloth and for the Government to cut its coat
accordingly. But unfortunately we are slaves in our own country and there-
fore we are expected to do what our masters bid us to do even for their
own benefits and gains.

Then, Sir, there is the question of the deficits of the Telegraph and the
Telephons Pepartments which are the pet children of the bureaucracy, for
with the help of these and the military it will be easier for them to keep the
people of this country in bondage for & longer period. Further, this Gov-
ernment  spends some 58 crores on military expenditure, ean find out
millions for creating an Indian aerial fleet, will certainly find out crores,
when necessary for the creation of the Royal Indian Marine; can grant Lee .
Loot to the members of the steel frame administration and can spend.
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some 25 crores in manipulating the stabilisation of the exchange ratio at
the unjusé figure of Is. 6d. simply for helping what I ghould name as the
Blackest Loot. But the same Government brings the argument of a fall
in: revenue and postal earning when it is a question of relief to the people
of the country by a few millions. What justification has Government to
utilise the surpluses in the postal side to meet the deficit of the Telephone
and the Telegraph Departments? What steps have Government taken to
make the said two Departments self-supporting after the insistent demand
on ghe popular side in the Indian Legislature? Why could not Government
find its way to increase the telegraph rates? The reason is plain and
simple because it will touch the pockéts of the White Business men in this
country who are said to be great patrons of the Telegraph Department.
Why could not the Government raise the rates on imported catalogues
and printed matter? Why do not Government raise the rates on parcels?
All these which I have mentioned are no concern of the masses. They
never care for Whiteaway's catalogues or Francis Harrison's sale notices.
Knowing all these, we Indians, and especially on this side of the House, can-
not but press for the reduction of rates on postcards which are the only
means of communication for the poor masses of India. But the Govern-
ment, as I have said, is too wooden to accept any of such suggestions which
ultimatelv affects the business of our masters and their countrymen.
Yurther, I ask the Government that every now and then we hear from them
sympathy for the masses but where are those crocodile tears now? Why
do not they come forward with the suggestion of reduction of postal rates
and increase of telegraph charges?

Lastly, I take this opportunity of congratulating my friend the Honour-
able Sir Bhupendra Nath Mitra for making the following statement in the
other House. He said:

*“ It is hardly correct to say that the surpluses in the Postal Branch are contributed
by the poor man. As has been pointed out by Bir Geoffrey Clarke several times on
the floor of this House that our rural post offices do not pay.”

‘And he went on and said further:

* The surplus in the postal branch must therefore be contributed largely by men
living in the big cities and urban areas who are the very people intorestodg in the tele-
graph and connected services.’

8ir, we on this side of the House do not agree with what my Honourable
friend the Member in charge said in the other place. The whole statement
is based on the wrong assumption that the urban population are always
richer. On the other hand, Sir, it is just the reverse; with the exception of
a few important cities like Calcutta, Bombay, etc., most of the earnings
of the urban post offices come from the poor. As I have already said, in
these days of easy means of conveyance and of industrial development, the
rural population is gradually moving towards the urban areas and indus-
trial centres and the wage-earners of these centres contribute most of this
postal surplus. In this connection I would like to ask my Konourable
triends opposite whether there is any other post office where the postal
earnings are more than in the few in Tatanagar or in the neighboprhood
of the jute mill sreas in Bengal. But who contritute to the earnings of
these post offices? It is the daily wage-earners who send letters to their
village homes. The earnings never come from the few European managers
and officials of these industrial centres.
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Lastly, I would ask the Government to consider the matter seriously and
favourably as the increased rates in the means of cheap communication is
shattering. further the already shattered belief of the masses about the
advantages and benefits of your administration. . The resumption of a
cheaper means. of communication will, I believe, not only redress a main
and real grievance of the public but at the same time will bring to the
Government blessings in disguise by pacifying the masses at least to a
certain extent. Here is.an opportunity and I appeal to my Honourable
friends opposite not to let this chance go by. It is now high time that
Mr. Ley’s ‘‘hardy annual’’ should be uprooted once for all by the reduction -
of the rates on postcards.

With these few remarks, Sir, I wholeheartedly support the amendment.

Tae HoNourasLe Mr. P. C. DESIKA CHARI (Burma: General): Sir,
I want to say a few words about this very important amendment which
has been engaging the attention of this House as well as of the other place
so often. Last year in speaking on a similar amendment I dealt with this
question at great length, but 1 do not propose to go in detail into this
matter on this occasion. Sir, in a House like this there is a feeling of
depression when questions of popular demands are brought in. On one
of my Resolutions the Honourable the Home Secretary referred to a term
used in the game of tennis. He characterised my Resolution on one
occasion ag an attempt to get as many ‘‘love sets’’ as possible, I would
ask the Government if they have not a feeling of satiety in having repeated
love sets here. All the same we are continuing in this Council at least
to give pleasure to the Treasury Benches to enable them to get love sets
as often ag possible. But we are here doing our duty by our constituencies.
There is a very large demand in the country for the reduction of postal
rates. Sir, the figures which are given in these voluminous pages are not
easily understood even by people who take some trouble and much less in
the case of the mass of the people, who cannot be convinced by any amount
of reason or the cold logic of facts in the shape of these figures. More
especially is that the case when the figures of different Departments.
are presented to us merged in one head, though presently we may be told
that separate accounts are being maintained for all these Departments.
8ir, they take particular care to show that this Department, which we
thought to be self-supporting, is only arriving at that ideal and has not yet
obme to it. But really speaking, if you look at the budget of the Postal
Department you find that every year there has been a profit, and this
year I find that the Postal Department has earned a profit of more than,
24 lakhs of rupees. But these budget figures unmecessarily burden the
Postal Department with a good many items of debit which that Depart-
ment ought not to bear. First there is the item of interest charged to
revenue. Sir, after all what are these capital charges on which interest is
being paid? They are the charges for buildings, etec., provided from.
general revenues, and the general revenues have been to some extent aug-
mented Wy the revenue from the Postal Department. Also T am pot in &
position to say how much of that capital expenditure has been fumlshe(_i by
the Postal Department, but I take it that it has been somewhat consider-
able. Bir, this Postal Department is treated in a very step-motherly way
by the Central Government. It does not receive the same sort of atten-
tion which the military side receives. Y am only referring to one aspect;
of it. The Railway Department is giving a concession to the Military
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Department, 1. wouldrequest. that the same concession' may be given
to the Postal . Department.. After all the railways and the post offices are
sister departiments and there is a good reason for the Railway Department
to show some. concession to the Postal Departments by doing away with
the charges which they at present meke against the Postal %)e"pa.rtment.
That would add something more to the profits of the Postal Department.:
Sir, the Retrenchment Committee suggested that the cost of maintenance
of this Department may be as low as 84 crores. We find, Sir, that the
recommendations of that .Committee have not been adhered to at all in
the matter of expenditure. Expenditure in this Departiment has been
going up, and we are now told that if this popular insistent demand is met
then the general revenues will be compelled to pay a subsidy. And they
go on to say, if you ask for a subsidy for this Departwmnent why not pay
subsidies to several other Departments as well? I say, Sir, this Postal
Department is not merely a commercial concern. I find originally the
Governiment of India were inclined to regard it purely as a commercial
department and they wanted to work it purely on the same lines as a
merchant runs a business which has no pretensions to being of national
utility. But the Postal Department is an agency of very effective national
utility in various directions, and when such is the case is it not right and
proper that the general revenues should pay a subsidy? The principle
has been well established that no civilized, Government should refuse to
subsidise an agency for national utility. After all, when we look into the
question, we find the general revenues are asked to pay a subsidy to the
sister department of Telegraphs and Telephones, and we find also that
subsidies are being paid to other departments in which the public at large
is not interested. Take, for instance, the Ecclesiastical Department. If
the Ecclesiastical Department has to be maintained, where is the need
12 Noow for the general tax-payer to subsidise that Departiment? In

* fact the general tax-payer is practically not subsidising but pay-

ing the whole cost, the entire cost, of the Ecclesiastical Department, which
cannot be said in any sense to be an institution of public utility in the
larger sense. It may serve the purposes of a particular community, but
it does not serve general purposes. So, after all, this question, of a subsidy
is a stale thing which is brought up every time this deémand arises, and
this is therefore after all a very strained attempt to explain away a very
difficult position. The Government of India cannot deny that there is a
large demand in this country and that this is a demand which ought to be
met. Sir, after all. we find in more advanced countries where the cost of
living is higher—for instance in the United States of America,—the postal
rates are kept as low as possible. The general principle that is applied
in all these cases is that in the matter of sueh vast importance, in the.
.case of .an agency which serves such a large purpose, this narrow and
restricted and technical view of things ought not to prevail. We expect
from the Treasury Benches some sort of sympathy and support for such
a large popular demand. Sir, I am conscious that there is amgle scope
within -the Department itself to find the ways and means to effect this
reduction of postage and. at the same time not trench upon the resources
of general revenpes. It is, after all, ‘a small item: and if the general
revenues ought to pay some amount for some time at least to keep down:
the postage, it is & very necessary thing because, after all, in a large
Budget involving several crores this small iteém of a few lakhs of rupees
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(The Honmourable Sir Maneckji Dadabhoy: *“‘How many’'?)—say 90
lakhs,—if you make the reduction, it will come to Rs. 87 lakhs, but we »
have to take into account, as explained last year, that there will be a
‘reduction of traffic in letters from the increase of traffic in posteards,
Taking these two things together, it is not likely to come to any figure
over one crore of rupees. But this one crore of rupees will not be the
loss that will be sustained. Sir, by the reduction of the postage, it is not
denied, and I do not think it will ze seriously disputed, that there will be
a8 large increase in the traffic, and this large.increase, to anticipate the
arguments of the Treasury Benches, would lead to a larger and larger
subsidy. Sir, 1 join issue and say that a larger subsidy will not be neces-
sitated. No doubt the staff may have to be increased in the lowest grades,
and, after all, the higher ranks of the Post Office are quite enough so
far as the controlling agency is concerned, even though there is a larger
traffic; and after all, it is bound to result in a profit; though not propor-
tionate to the increase in the traffic, it is bound to result in a profit to
some extent, and this subsidy is bound to go on decreasing year by year;
and this aspect of the case, that the reduction of the price of the postcard
will automatically increase the traffic, is a consideration which ought to
weigh very heavily with the Members of this House. Sir, if the
Post Office is a national agency, is there any reason why the fullest
benefits of that national agency ought not to be enjoyed by the
mass of the population who want it? If, by putting up the price of post-
cards you prevent a large number of people from taking advantage of
this national agency, is that not a sufficient reason to give some sort of
support to that national agency which will make it more and more efficient
in the interests of the greatest good of the greatest number? Sir, I know
that the Honourable Member in charge of the Post Office will say, ‘“We
are going to improve the position of the postal clerks’’. But it is unfortu-
nate that-this. #mprovement in the pay and prospects of the postal em-
ployees should be coupled along with this larger demand for a reduction
in the price of the postcard. Sir, in the matter of higher appointments,
“'when they want to give allowances and increases of pay to the higher
staff, they take particular care not to bring forward the ultimate effect
upon the revenues of a particular Department. But it suits them to
bring forward this one excuse so that people who have got some s;:mpatl‘ly
Tor the reduction of postcards may be induced to vote against it. Bir,
-this is not a reasonable attitude to take up; and after all, last year, after
the Swarajist Members walked out, this Council very ’nearI'v passed an
amendment on the same lines brought forward by my friend, the Honour-
able Lala Ram Saran Das: and I say, Sir, those people who voted on
_that occasion should comsistently vote also on this oceasion; and I do not
think anything else has intervened between last year and this year to take
away the support of those people. On the other hand, .I would submit
that there is a better reason for giving a larger support this year. We are
assured, Sir, that the finances of the country are in a very sound condi-
tion. WFe are assured slso, and there is & sort of prophesy. that the
'Budgefs for the coming years also like the Budget of the present vear would
result in realized surpluses. In these eircumstances, I think there mbla
greater need for supporting the amendment of my friend, the Honourable
Beth Govind Das, as it is quite opportune. and t-he.tlme is ripe for giving
effect to this popular demand which has been denied for so many years.
With these words. Sir, I heartily support the amendment.
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Tae HoNouraBLE S;e MANECKJI DADABHOY: Sir, as I propose to
vote against this motion (An Honourable Member: ‘‘As you always do.’’),
I would like to explain my position as to why I have come to that decision.
Let me assure this House and Seth Govind Das that I am in deep sym-

athy with this amendment. (4n Honourdble Member: ‘‘Lip sympathy."’)
No, not lip sympathy, practical sympathy, I am in deep sympathy with
‘the amendment, and I hope the time will come as early as possible when
this" much-needed relief will be given. I am entirely in favour of this,
but my humble opinion is that this is an inopportune time for pressing on
the Council an amendment of this nature. What do we now find? As s
matter of fact for the year 1926-27 the revised Budget points to a net loss
of Rs. 7 lakhs as compared with the original estimate of Re. 10 lakhs in
‘the combined revenue of the Postal and Telegraph Departments. We
are there confronted in the first instance with this important fact that
this Department is working at a loss, and next year there is not much
hope, according to the speech of the Finance Minister, of effecting any
improvement in the matter.

Tae HoNoURABLE Rar BaBapurR Lara RAM SARAN DAS: What about
the Postal Department alone?

Tee HoNouraBLE Sik MANECKJI DADABHOY: My friend asks
"““What about the Postal Department alone,”” and my answer is that before
-we reduce the stamp duty on postcards it is imperative on our- part to
raise the starving salaries of postal peons and postal clerks about which Imuch
bas been said in this Council before. (An Honourable Member: “It has
nothing to do with this.””) It has a great deal to do with it. If you cannot
understand, I cannot make you understend. Postal peons are at present
‘receiving starvation wages. Their wages have mot been increased sub-
‘stantially of late. Their position is a primary object of our sympathy. If
you want good and efficient postal service your primary duty is to see that
these postal peons are properly paid according to the general rise in wages.

" Tag HoNouraBLe SEaE MUHAMMAD ZUBAIR (Bihar and Orissa:
Muhammadan): Are you giving an assurance on behalf of the Govern-
ment that the pay of the postal peons will be increased?

Tae HoNouraBLE SiR MANECKJI DADABHOY: It is not my privi-
lege to give any assurance on behalf of the Government. The Honourable

ember is present here and he will tell you what he thinks of it. At~
present I am expressing my view on "the subject that I think it is raore
-obligatory on our part that we should ameliorate the eondition first of
‘these wretched servants before we go and have a reduction .

Tag HoNourABLE SHAR MUHAMAD ZUBAIR: Tt is not in our hands,
“Sir.

Tae HoNouraBLE Sik MANECKJI DADABHOY: You cemnot have
-everything at one and the same time. It is not in your hands, it is mot
in my hands, it is not in the hands of the Government.

' Tae HoNoorasLe Mr. MAHMOOD SUHRAWARDY: We want both.
We want both the reduction in prices of postcards and an increase of the

pay of postal peons, ete.



INDIAN FINANCE BILL. 807

Tre HoNouraBLE 81k MANECKJI DADABHOY: I hope you will get
both, and I shall be very pleased to see when you get them.

Tre HoNourABLE THE PRESIDENT : The Honourable Member has got
into the habit of holding conversation with other Members of the House.
He complained of interruptions, but I think the House will be with me
when I say that the Honourable Member invites them.

Tre HoNouraBLE Sik MANECKJI DADABHOY: I am sorry. I will
take no notice of any observations that 'may be made. That is one reason
why I consider that this is not the opportune time. Moreover, Honourable
Members have not pointed out to us where the money is to come from.
If they had indicated in the course of their speech a constructive programme
as to how this money of 87 or 90 lakhs, which is nearly a crore of rupees,
is to be found, } should have been happy to revise my opinion. I am
certainly not going to allow this year anyt{ing, so far as I am personally

*concerned, to conflict with the total remission of provincial contributions.
I want that millstone should for all time be removed now and when we
get this opportunity it should be wholly removed, and when it is removed
I shall be the first, and very happy indeed, to join my colleagues here in
pressing for suitable and appropriate reductions in matters of taxation.
But this year we are precluded from doing so, because if we do make a
tmovement in any other direction, we shall be retarding in part the remis-
sion of provincial contributions, and I hope even my Honourable friend Mr.
Ramadas Pantulu will agree that his province is in much greater need of
187 lakhs this year than any relief or remission in other directions. Then
also the question is, once we get rid of provincial contributions and we
have & surplus, our duty will be then to consider which relief should get
precedence. Here my friend asks for this. My friend on the gight has
got another amendment for reduction of the super-tax. We cannot have
all at one and the same time. We will have to consider thc respective
merits of each demand, and how far it is justified; and when we get rid
of the provincial contributions, and when we have got a surplus, then the
duty of this Council will be to examine each demand and to see which
should get real precedence in the matter of reduction of taxation. It is
for these reasons, with great reluctance, I am compelled to oppose this
amendment, though my full sympathies are with the Honourable the Mover.

Tae HonouraBLE Me. A. C. McCWATTERS (Industries and Labour
Secretary): Sir, the Honourable the Mover of this amendmept was com-
‘mendably brief in his remarks and I will endeavour not to detain the House
too long in replying to them. This is not the first occasion on which I
have taken part in the debate on an amendment of this kind to the
Finance Bill. But on this occasion I am particularly glad to be able to
approach it not merely from the financial point of view, but from the point
of view of the interests of the Department with which I am now conngcted,
because T hope to convince the House quite easily that from the point of
view of that Department, as well as from the point of view of general
finances, jt will be most undesirable to accept this amendment.

I will deal first of all with the question of the cost. The Honourable
‘the Mover mentioned the figure of Rs. 86 lakhs which is approximately
correct. We ought to take of course the figures of traffic estimated for the
coming year, which would bring the figure to about Ra. 90 lakhs. But
apart from that, on the question of .cost, there are two important consider-
ations to remember. The first is that if you have a postcard rate of a quarter
of an anna and a letter rate of one anna—and there are no proposals before
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us for the . amendment of the letter rate—it will be an uneconomical
arrangement, because the gap between these two rates is too large and
you will have a diversion of traffic from letters to postcards. As I shall
show later on, the postcard is used not only by the poor man but very
largely by the business man. And the business man is much the same all
"the world over. The ‘businéss man, especially if he is a successful business
“man, ‘‘ needs must love the chedpest when he sees it,”’ and therefore there
is no doubt whatever that we shall find a large diversion of traffic from the
‘letter to the postecard, from the more productive rate to the uneconomical
rate. Theré is a further point. We expect of course by the reduction in
the rate that there will be an increase in the traffic in postcards. But I
would point out that if we are selling postcards at an uneconomical rate,
that is to say, if the revenue which we get from the postcard is less than
the cost of the staff we employ to handle it, it follows that any increase in’
the traffic must simply add to our loss and not reduce it. It is only in
the very small one-man post offices that we could handle this extra traffic
without additional staff, and-therefore, generally speaking, although the
overhead charges would be somewhat spread and therefore the loss on the
additional traffic would be proportionately less, there would still be a loss
and every increase of traffic will merely add to the loss. Therefore I con-
sider tbat*the House should take a figure of at least a crore as the probable
loss if this amendment is accepted. ‘ ’ ’

As regards the general finaneial policy which governs the administra-
tion of this Department, it is that the Department, being a public utility
concern, should not be run at a profit nor, on the other hand, should it be
& burden on the tax-payer. After all postal rates are not a tax at all, they
are merely payment for services rendered. Now, I suppose every Member
of this House will have seen this Memorandum which I have in my hand
and which was circulated recently: It shows the latest figures for the
working of the Department. In the current year the joint Department
will be working at a loss of about Rs. 7 lakhs, and in the coming year we
hope that the loss will be reduced to the much smaller figure of about
Rs. § lakh. In other words we hope that the joint Department will be
practically covering its .expenses. This Memorandum also shows the
figures of each of the separate branches of the Department. At the present
time I do not think it is necessary for me to go in any great detail into the
question of the commercialisation of accounts, as I had occasion to speak
on it in the House a few weeks ago. The Memorandum on the commer-
cialisation of accounts was presented to the Public Accounts Committee of
the other House and, I believe, met with their general approval. The new
accounts present the figures separately of the three branches of the Depart-
ment and the position which is anticipated in the next year is this. The
Postal Department .is expected to work at a profit of 8 lakhs;
the Telegraph Department at a deficit of nearly 6 lakhs and
the Telephones at a deficit of about 23 lakhs. T thinkethe House
will realise therefore that the conclusicn which was arrived at by the
writers of this Memorandum indicating that neither the Post Office
nor the Telegraphs would be found to be working at an appreciable profit
or loss, is substantially 'correct. But' thére is one  further point. In
80 far as the Telegraph Department is: working' at a loss, it is due
very : largely to the specially priviléged - rates which are allowed ~for
‘press telegrams. In every country, and quite rightly, specially privileged
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irates are allowed for press telegrams because the mewspaper fifils special
functions for the general bepefit of the community. It helps the spresd
of education; and by helping the spread of education and increasing car- *
irespondence, the newspapers pay back to us through the postal rates & good
.desl of what we lose oii the press telegram rates. : '

The position then sinaply is this, If effeet be given to this amendment,
there will be a loss of approximately & orore of rupees in the General
Budget and that loss ¢an be made up omly in one way, that is by the ira-
-position of other taxation.

I turn now to what I regard as a no less important aspect of the ques-
ition, namely, the effeet of this amendment on the Department itself, and
.88 a preliminary point I would like to call attefition to the figures of traffic
.in postcards. What I have to say applies equally to letters, but for the
moment we are concerned omly with the postcard traffic. The House will
~observe that in ‘the year 1922-28, that is immediately after the rates were
‘raised, there was a falling off in posteard traffic of something over 100
‘million postcards. They will also observe, if they look at the figures, that
‘in the five years before the War the avera'ié increase in postcard traffic
wae 14 millions a year. Immediately after the War, however, in the three
years from 1919-20 to 1921-32, there was an increase of no less than 99
million postcards, and what was the reason for it? Obviously those years
-coincided with the trade boom after the War, and further the great falling
off in the following year, which coincided with the inerease in our rates, must
have been largely due to the unprecedented slump in trade in that year.
I think there is one conclusion which we may draw from this, and that is
that the postcard is used to a great extemt by business people. But I can
prove that from figures which are even more conelusive. If we take the
figures of a purely rural area such as Bihar and Orisse and compare them
with a large industrial Presidency like Bombay, we find that the popqls-
tion in Bihar and Orissa is approximately 88 millions and the population
‘in Bombay is 27 millions. But the number of postcards used in.]?tlha.r
and Orissa is 83 millions while the number used in Bombay is 110 millions.
T ask the House to consider what inferences are to be drawn from that.
"Obviously, as indeed we all know, the postcard is largely used by business
people and the middle classes in the towns . . . .

Tae HoNourABLE SETR GOVIND DAS: And by whom are envelopes
used, by the poor? Is that so?

Tae HoNouraBLE MRr. A. C. McWATTERS : It is also used by the poor;

I am only saying 4 large humber of postcards are used by these other
classes. The further point to which this leads is this, that one result of
‘this amendment will be to hamper us in the development of rural facilities,
extending post offices in rura! areas. I doubt very much therefore whether
we shall be doing any very great benefit to the poor man by passing this
amendment. I might explain that in the five years leading up to 1924-25
the nuniber of new post offices increased only by 780, In the last two years
alone we haVe started 1,400 new post offices. I ask the House to consider
whether, before we run this Department at a loss, we should not try
"bririg postal facilities nearer to the door of every man. ¢ o
I now turn to another aspect of the question which is also very important
and that is the effect of passing this smendment upon the sonditions of
service of the staff of the Depastment, Honoursbls Members of thid Fousé

o
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"will no doubt have read the Memorandum which appears as an appendix
4o the yellow book that was circulated at the time of the Budget. Thas
. Memorandum describes in detail the proposals which have been given effect
to and which are proposed for the improvement of the conditions of the
~staff. . In the current year we shall have spent about Rs. 5,80,000; in the
_Budget are included proposals amounting to Rs. 12,15,000 and in a full
. year the proposals already sanctioned will cost Rs. 24,50,000. There re-
main other members of the staff whose case has not yet been dealt with
and the body of inferior servants, to whom the Honourable Mr. Chari re-
“ferred, is included among them. They are specially referred to in this.
 Memorandum, a body of about 40,000 Government officials. In order to
deal with all these cases we shall probably require a sum of something like
~Rs 10,00,000, so that the total cost of these improvements in the condi-
"tions of the staff will cost about 85 lakhs of rupees. I ask the House to
_consider, if this amendment is passed and the Department becomes a de-
" ficit department, how the Honourable Sir Bhupendra Nath Mitra or myself
will approach the Finance Department and ask for further money for the
“improvement of our staff and for the extension of rural facilities. We shall
.be in a very different position if we approach them as a paying concern
than if we approach them as beggars, as one of the queue of unproductive
. services.

There is one further point. The House a few minutes ago, by restoring
the rate of the salt duty to 1/4 has shown that it desires that the pro-
gromme of remission of contributions should be carried out in full. The
effect of passing this amendment will be to make that programme inopera-
tive to the extent of ome crore. And I would especially call the attention
of my Bombay friends, who stand very low in the distribution list of con-
_tributions, and ask them to consider how that would affect the Bombay
.Presidency. And I would appeal to the House as a whole, when they have
given generously with one hand not to take away the gift with the other.

THE HoNourRABLE Rar BamADUR Lara RAM SARAN DAS (Punjab:
‘Non-Muhammadan): Sir, I rise to support the amendment. Why I do so,
Sir, is because people expect blessings in the way of communications from
a civilized Government. The Honourable 8ir Maneckji Dadabhoy has said
if ways and means be found for finding the money, he will see his way to
‘support this amendment . . . |

TaE HoNouraBLE SiR MANECKJI DADABHOY: Not this year.

Tae HoNourABLE Ra1 BamADUR Lara RAM SARAN DAS: Why not.
'Sir, we have been seeing during the last couple of years -that our Finance
Member has been underestimating our revenues, and the average under-
estimation has run to somewhere mnear two crores & year
1 believe this year we shall have a similar surplus in the end. We hope
to find a surplus of between 2 and 3 erores. One crore can be easily meé
out of that.  In case this is. not a business proposition we can find this
90 lakhs by reducing our debt redemption which is now being mef on &
lerger scale than what it ought to be. The Homourable Mr. McWatters
has intimated to this House that during the last two years 1,400 new
post offices hdve been opened and thus facilities have been extended to the
public. The Post 'Office, as he himself has said, is run purely on com-
mereial lines and the opening of these ¥ew post_offices must have prov
10 the Deparément s paying proposition before these post offices were made
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permanent. So by adding permanently to the number of our new post
officee we are certainly adding to the postal revenues. Mr. MoWatters
has also said that postcards are used by business people. more than they
are used by the people in rural areas. In that connection I beg to say that
as far as Punjab is concerned we find that postcards are much favoured
by the poor and rural classes. The comparison between Bihar and Orissa
and Bombay is perhaps due to the fact that in Bombay the people are
more literate than they are in Bihar and Origsa, and literacy goes a great
way to increase postal traffic. The Honourable Mr. McWatters has not
taken into consideration the normal increase in traffic every year. I think
the rormal increase in traffic every year will to a certain extent compensate
for this loss The Honourable Mr. McWatters has also said that there
has been a deficit of 6 lakhs in the Telegraph Department and 2 lakhs
and a quarter in the Telephone Department. As far as the Telegraph
Depertment is concerned my own opinion is that if the increased rates
on. telegrams were reduced, I think our revenues will certainly increase
from telegrams. 12 annas initial fee for an ordinary telegram is ruther
too high. I remember the days when the four anna telegrams were intro-
duced and how the people were using the telegraphs freely. He has also
said that after the War owing to the trade boom there was an incresse in
postal traffic. T hold that at the present time and for the last four years
there has been constantly a trade depression which has also accounted for
the loss in postal traffic. I think, Sir, that when our trade depression re-
moves and better times come we would certainly have better postal traffic.
There is one more point. I want to mention .before I finish that increase
iu the cost of extra establishment will not be in proportion to the increase
in postal traffic. The increase in establishment will be quite trifling as
.compared with the increase in traffic and so the argument put forward by
the Industries Secretary as regards the extra cost in working the postal
services does not hold good. By pressing this amendment I do not mean
tc say that the emoluments of the postal clerks and peons should not be
increased. They ought to be increased and they deserve the increase.
With these few words I support the amendment.

Tae HoNouraBLE CoLoNEL Nawap S;ie UMAR HAYAT KHAN: One of
the causes for which I stand to speak is that last time when my Honour-
sble friend Lala Ram Saran Das moved a Resolution I voted for it because
1 was assured by a colleague that he knew of some cases of hardship.
Before that I have spoken on this subject about 8 or 10 times and I have
always been consistent and said that there was not much need for a re-
duoction in the price of posteards. It is a sentimental cry more or less like
that of salt because if one card is to be written per week the cost could
only come to two annas a month. I know the rural parts where I live.
To begin with there are no post offices there and so the people cannot buy
cards. Their relations are generally in the village iteelf or in one or two
villages round about which they can reach easily and speak verbally rather
than write a letter which takes three or four days to regu}h owing to ?he
post office not being in each village. About this letter writing another thing
is that sorfe people who have been educated think that they must use
their brain and they get the letter writing mania. I have received letters
f-om which I have noticed that a big trade in begging is gqing on. They
write letters saying that they are in such and such a plight and hardship.
Perhaps they will write 20 letters to wealthy people. I have known some
beggars who, when finding a wealthy godly men who has got a beliefa,m 8
= R 09
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icular spivitual leader, write t0 him to the offect that in a dream they

‘seen the spirityal leader who told them to approach the wealthy ghodly
man oud he would give them ¢the money required. In fact I myself have
received such lotters aleo. Durieg the last few days in Delld, I gave post-
cards to some of my servants. They wrote them and came asking for
meare postcards. I did not kmow what they were writing and asked the
Munshi who writes the camds for them. In moset of these only this was
written: ‘“We are quite all vight. We are very sorry we have not had a
letter from you.”” And when that oard goes to the other side naturslly
the relations like to buy another caxd and write back. And so it goes
on to and fro like a shuttlecock. On the big questions of the salt duty
and the ratic many gble Members have voted on the side of the Govern.
ment, which practically means in favour of abolition of the provineial aon.
tributions. It has been emphasised here that we cannot afford to lose this
one crare of rupees annually, as it will affect our remission of ocontribu-
tions proportionately. A poet has said, Sir:

“‘Khat likhenge garchi matlgb kuchh na ho,
Ham to dshig hain tumhare ndm ke ',

It wneans, “I will write letters ewen though I have got nothing to say;
my pleasure lies in addressing you only. Bo, I think, those who write such
letters can easily write once in two weeks instead of once a week. And
in my opinion, Sir, I do not think we should accept this amendment for
another resson alse. The rate as it is now has emerged from what they
oall the popular Chamber, and they are always acousing us of meddling
with their decisions, and as we have meddled with one of their decisions,
namely, the salt tax, to-day I suggest that we should not meddle further.’

Trae HoxoyraBLE SETH GOVIND DAS: Will the Honourable Member
tell me if the popular House had passed this amendment he would have
accepted it, and whether measures passed by the popular House have
generally been supported by the Honourable Member?

Tae HoNourABLE CoLoNEL NawaB S1R UMAR HAYAT KHAN : Sir, the
other House has got its own ideas and we have our own. If they do a
thing which is right in our opinion we should stick to it, and if they do
something which we consider is not right we ought to go against it.
think we ought to be on their side this time and not meddle with this
matter. .

Tee HoNouraBLE Mr. MAHMOOD SUHRAWARDY (West Bengal:
Mubammadan): 8ir, it is not often that the Honourable Mr. S8eth Govind
Das and I happen to agree on any motion he brings forward in the House.
To-day I am glad that in the matter of the reduction of the price of the
post card, I am in entire agreement with him.

8ir, this question has been discussed in this House and elsewhere. 80
threadbare from all points of view, that there seem to be no new argu-
ments to carry conviction to the Government. Reduction of post card
prices has become an annual question and the Government also give the
stereotyped reply. Beyond this, 8ir, they do not move an inch from their
position. ¢ '

Bir, it was in 1922, I think, that the price of the postcard and letters
was ipereased and ever since. frequent aftempts have been made to per-
suade the Government to reduce it but with no result. Sir, I learn that postal
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fasillides in the ruval avess are to be itirproved and ifcreased in the owrrent
year. If that be so, the primary requisite will be that these articles should
be plaged within the reach not only of the rioh but of the poor agriculturist
also. Bir, I wish to impress upon the Government as sincerely as I can
thet their numerous beneficent activities will be better appreciated by the
pooir villager: more by a reduction of the prioe of the post-card. Sir, the
excuse for the continyance of this rate, however reasonable and cogent it
may appear to us, is too technical for the comprehension of the unsophis-
ticated villager. And as the financial arrafigements and commitments of
23 Government stand at present, there seems to be no near possibility of
feduction of the price. For, to combine & teshnical Depattment which
has not or will not pay its way, with the Postal Department and to take
your stand on the principle of cammercialisation of its joint accounts and
to declare in the same breath that unless this Department earns sufficient
profits there is no possibility of a reduction, is to deny this much-needed
relicf for ever. Sir, it matters very little to the residents of remote villages
whether you spend lakhs and tens of lakhs for keeping abreast of the latest
developments in Wireless and Aviation. What goes it matter to him
whether you can talk on the telephone from one hill top to another or from
Sitmla to Bombay or Calcutta? It is all the same to him, so long as greater
lacillilties for his comfort and postal communication are not within his
reech.

8ir, as I have said there are no new arguments either for or against the
motion. In all earnestness and sincerity I appeal to Government, resource-
ful as it always is, to devise some means by which it can reduce the prices
of the post-card, etc. I dare say that the Government Members cannot
fail to appreaiate our relation to the poor man in the villages, whose com-
fort and convenience we a8 his representatives are bound to further. We
have knocked at the door of Government almost every year and it has so far
taffled our efforts. But we shall continue the same process of knocking
again and again until it opens.

8ir, I would request the Government to keep in view the poor man’s
post-card and so arrange their financial commitments next year that there
will be no attempt on Government’s part to justify the continuance of the
present rate next year also. ,

With these observations I beg to support the amendment of my Hon-
ourable friend 8eth Govind Das.

Tue HoNouraeLe Sir BHUPENDRA NATH MITRA (Industries and
Labour Member):  Sir, the Honourable Mr. McWatters has deall. with
the various points brought out by the speakers who preceded him so fully
that there is very little for me to add to the remarks already made by
him. We have been told that the reason underlying this demand is
that the present rate for the postcard hits The poor man. I have often
found it difficult to ascertain precisely who that poor man is. Is he
the peor man in the rural areas? If so, in places in those rural areas
there are no post offices, and until post offices are opened there, how
is this poorsman in the rural areas deprived of his opportunity of using
the posteard by the rate being maintained ati 2 pice?

Tak HoNourABLE Mr. P. C. DESIKA CHARI: Can he not walk to
the nesrest post office? “.

Taa HonovkasLe 81, BHUPENDRA NATH MITRA: He will have
fo take & very long walk, B, :
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" ‘tI:ll HoNouraeLe Mr. P. C. DESIKA CHARI: They are used to
tha

Tat HonourarLe Sir BHUPENDRA NATH MITRA: He will have
Yo walk miles and miles before he can send that postcard. Then as
iny Honourable friend Sir Umar Hayat Khan said, and he is perfectly
oorrect, these poor men in the rural aress live in compact communities
gmd their relations are all within a few miles of them. Therefore there
i8 no real need for their writing postcards. My friend, the Honourable
Mr. Lokenath Mukherji did appreciate that the argument of the poor
man in the rural areas would not hold water. Therefore he turned his
attention to the poor man in urban areas.

. THE HoNoURABLE LaLa RAM SARAN DAS: Where is the need of
village post offices then ?

Tae HonouraBLg SIR BHUPENDRA NATH MITRA: The need for
village post offices was mentioned I think by some other Honourable
Member. With the spread of education, and the opening up of the
rural areas, people from those areas are attracted more and more to the
urban areas, and when that process is to some extent completed, the
need for the use of postcards by these villagers in the rural areas will
grow. My Honourable friend, Lala Ram Saran Das, said that the
reason why we were opening these additional post offices in the rural
areas is that we are deriving profits from these post offices, that they,
are adding to our surplus postal revenues. (The Honourable Rai Baha-
dur Lala Ram Saran Das: ‘‘Indirect revenues’’). Now, Sir, I may tell
my Honourable friend, as well as the other Members of this House that
these post offices, when they are opened in the rural aress, are opened
in the form of experimental post offices, and that they do not pay their
way. (The Honourable Seth Govind Das: ‘‘Do the rural post offices
pay in other countries?’’) No, 8ir; but I am simply replying to an
argument already used by my Honourable friend, Lala Ram Saran Das,
when he said that we open these post offices in rural areas because they
contribute to the postal surplus. I think, Sir, he made that remark.

Tar HoNouBABLE RAr BamapuR Lara RAM SARAN DAS: May I
ask one question. Sir,—whether these 9xperignenta.l post offices are
always opened for experiment for a certain period, and in case they do
not prove to be profitable, they are then closed?

Tre HonourasLe Sz BHUPENDRA NATH MITRA: My Honour-
sble friend is mot correct. In the rural areas, a post office is first
opened as an experimental post office. It does not at that stage pay
its way. But still the Department maintains that post office, to the
extent that the funds at its disposal permit of its doing so, as a means
of making postal communications available to the poor man in the
areas. Later on when that post office pays its way, it is made per-

manent. But an experimental post office does not necessarily mesn
that it is kept open for certain seasons of the year. <

Now, Sir, I have heard a good deal about this poor man argument.
What was tHe reason which legd us to raise this postoard rate? It was
fundamentally the large increase of expenditure which resulted ﬁ&‘:
increasing the pay of the ‘subordinate servants—the poor g}en-.—th .
Post Office. (The Honmourable Srijut Lokenath Mukherjee: Still 'tbeoen
is a surplus in the Postal Department?’’) The surplus, as has
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‘pointed out by ray Honourable friend, Mr. McWatters, will be Rs, 8
lakhs in the year 1927-28. That 8 lakhs will not enable us to meet »
loss of revenue. of .a crore. Now, in regard to the improvement of the -
conditions of service of these. low-ptl.i:ig employees, as Mr. McWatters
pointed. out, a lot has still to be done, and therefore the need for main-
taining this enhanced rate continues. But I wonder. whether any of
the Honourable Members in this House are serious when they drag in
the poor man argument. Have not the poor man’s earnings gone up
largely in the course of the last 40 years, that is from the year 1881,
when the rate for the postcard was originally fixed at one pice? I have
got before ‘me certain figures which were prepared by the Bombay,
Labour Office for the Currency Commission, and my Honourable friend,
Sir Maneckji Dadabhoy, i8 no doubt already familiar with them. I find
here that in urban areas, ‘the particular class of locality to whi¢h refer-
ence was made by my Honourable friend, Srijut Lokenath Mukherjee,
the nominal wages of the ordinary labourer had risen from 100 in 1900
to 800 in 1925, that is, they trebled themselves. (An Honourable
Momber: **What was the cost of living?'’) The cost of living has gone
up from 100 to 181 and the cost of living must include the price of
every article and of every service, and it must therefore include the price
of the postcard. I admit that the cost of living has gone up. But the
pricc of that postcard is an item in the cost of living. The poor man
would certainly have a grievance if, while prices had gone up, his wages
had not gone up; but the figures I have given show that while the cost
of living has gone up. and that cost of living includes the price of the
post card when the poor man has the occasion to make use of that post-
cerd, the wages of the poor man in urban areas has gone up more than
the rise in the cost of living. Similarly, if we take rural areas, here too
I find that the nominal wages of the ordinary labourer in the rural areas
in the Bombay Presidency has gone up from 100 in 1800 to 825 in 1925.
(The Honourable Mr. P. C. Desika Chari: ‘‘What about other pro-
vinces?'’) I have no information dbout other provinces readily available,
but I believe that in Madras too similar conclusions were arrived at by
8 Committee which was appointed by the Local Government to examine
the rates of pay of the subordinate services. (The Honourable Mr. P.
C. Desika Chari: ‘‘They were not the same conclusions.’’) Well, I
am speaking from recollection, Sir; probably my Honourable friend knows
more about it, but I am speaking of a Committee which subxgltf‘.?d 8
report I think in 1921. (The Honourable Mr. P. C. Desika Chari: ““‘Yes,
they based it on jail dietary and famine rations.’’) Well, the Honour-
able Member may consider that their conclusions are wrong; I am simply
-giving the facts which have come before me.

Well, Sir, as I was saying, I have therefore never understood this
‘poor-man argument, and I know that in another place my Honourable
friend, Mr. Joshi, who takes a keen interest in the poor man, has never
subscribed to the poor-man argument. (An Honourable Member: ‘‘He
is interested only in labour:’’) Well, the labourer is a poor man, I should
say he is probably the. poorest of poor men. I think my Honourable
friend, Srijut Lokenath Muikherjee was drawing attention to the poverty
" of the urban ldbourer. *

Then, Sir, another of the Honoursble Members of this House drew
stfention to the prectice in the United ‘Btates of America, and I was
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teldwqat this stage an Honourable Member was going to intersupt the:
Homourable Mernber), I am soryy, but probsbly the Honeurable 'the:
President” would not like me to give way on every ocession; I xemember
the weboke he administered to my Honourable friend, Sir Maneckji
Dadabhioy s little ‘while ago—Now, one of the Honourable Members here
referved to the practice in the United States of America where they rua
their post office at a defleit, that is, there is a certain amount of subsidy
from the general tax-payer. I explained the othezx day in another place:
that that is due to the fact that official correspondence in that country,
ineluding what is known as parliamentary correspondence, that is, in
this country the correspondence of every Member of this. House as well
ag of the other House, is carried free of charge and umder frank. Well
if we wére to do that in India, we should be compelled to run our postai:
services also at a deficit of a ¢rore of rupees, because here every official
letter at present has to be paid for by a service stamp and the revenue
derived from those service stamps is a crore of rupees. If we gave up
" that practiee and followed the practice in the United States of America,
the result would be that we would have to run our Post Offices also at
a deficit of a crore of rupees & year, the other Departments of Govern-
ment benefiting to that extent. I wonder whether the Honourable
Members in this House are also aware that in England the Peost Office
and the Telegraph Department as a whole is being run at a -profit of
nearly £4 million, and even so, the British Government do not think
that the time has come for reducing the postal rates to the pre-war
level. The reason for that is, as they have openly stated, that it is not
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